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MRB. SPEAKER: T cannot go back
to any item unless the House decides
lf. (Interruptions)

SHRI K. 8. CHAVDA; In protest,
[ walk out.
{Shri K. S. Chavdg then left the

House.)

SHRI 8 M. BANERJEE: As a pro-
test aguinat the Government's atti-
tude towards Harjjans, we walk out.
(Interruptions)

[Shri S. M, Banerjee and some other
hon. Members then left he House.)
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[Shri Madhy Limaye then left the
House.)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF FPERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (BHRI OM
MEHTA): To put the records straight,
this Bill was on the Order Paper for
three days. 1 was here on all the
three deys but nobody came forward
to discuss the Bill. I had moved it
also. Now they have walked out, but
this has been on the Order Paper for
the last three days.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): It iy nothing but
cheap tactics of the Opposition.
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SHRI K. RAGHU RAMAIAH: You
suggested in the morning that it
should end at 1200 pm, and that
shoulj be observed. The Prime
Minister may be called at about 10.30
or 1045 sp that by 1200 o'clock the
debate is over. We accept that sug-
gestion of yours.

MR. SPEAKER: Now, Shri Jyotir-
moy Bosu.

18.00 hre.

MOTION OF NO-CONFIDENCE
IN THE COUNCIL OF MINISTERS
~—Contd.

SHRI JYOTIRMOY BOSU (Dla-
mond (Harbour)., Sir, I beg to move:

“That this House expresses its want
of confidence in the Council of
Ministers”

We have to bring in a No Confl-
dence Motion which my friends oppo-
site haye been calling ‘habitual’, But
@ friend of mine-also from that end—
told me that a No-Confidence Motion
was almost like g hand-pipe added to
& man-hole,—possibly belonging to the
Government. This is done to serve as
a warning to this Government because
vices, failures, corruption and impro-
prieties are mounting at very great
speed. Perhaps never before was
there a Government so corrupt, so
unscrupulous, so unprincipled, so de-
ceitful and so apt in robbing the ex-
chequer and compensating it by levy-
ing more and more  taxes
every year, Our utterances are not
meant merely for Mrs, Gandhi or her
Congressmen, but for the pecple.
Surely a timg will come, sooner or
later, when they will throw out this
Government lock-stock and barrel
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We don't expect to defeat them here

One of the secrets 18, “talk of demo-
cracy, talk of sociallsm and do the
opposite’. Their own persona] inte-
rest comes first and the country's in-

came on the surface, the erosion
democratic norms fnd values has
been taking place much faster And,

merce, Mr K K Birla (both have
been smling in the same boat) opened
his speech with a full throated com=
pliment to the Prime Minister for her
imaginative leadership. And, &,
‘Smt. Indira Gandhi, in return, praised
K. K_Birla She welcomed the change
jn the attitude of businessmen towards

them and Mr Birla's speech as by and
large constructive’ You can judge
what sort of socialism she discovered
in X K, Birla, of all persons in this
country, That is why, she has heavi-
1y fallen back on them and people are
being exploited, The examples are as
follows—

The aggregate aspefs of monopoly
houseg in 1971 were Rs 4,137 12 crores
You are moving towards socialism, my
young friend' The figure comes to
Ras, 4,535 99 crores in 1072; and it again
shoots up to Rs. 4,890.07 crores in
In three years the aggregate

of the monopoly houses n-
sed by Rs. 860 crores,
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Look at the profits, Foreign com-
panies: The Indlan Tobacco Company
1972.73 Rs 6.65 crores, 1973.74 Rs.
9.15 crores; Dunlops Rs. 2,51 crores
in 1972-73, and next year Rs. 5.02
croregs. The Indian compames' Mafat-
lal Rs 1.31 crores m 197273 and Rs.
3,53 crores in 1973-74; there are so
many of them; Gwallor Rayon Rs, 472
crores in 1872-73 and Ra. 12.28 ¢rores
in the next year. We are moving to-
wards socialism under Mrs, Gandhi's
leadership at Super Concord speeil
There is no doubt about it.

The Congreasmen are now desperate
and are not afraid of public 1dentifica-
tion and are fighting with their back
on the walls to stick on to power and
are gelling the interests of the mil-
lions to a few for shcking on ‘o
power—gIving open and ludden
magsive concessions at the cost of the
exchequer, thereby robbing the people
in a very fast manner. For almost
each and every concession, a substan-
tial monetary concession is there,
Such shady big deals—either negoti-
ated or approved or both—have been
done by mo other person than the
Prime Minister herself,

There are hair-raising examples.
One recent case ia the importation of
ethyl alcohol In 1972-73 the total
customs revenue realised was Rs, 857
crores. Examptions were given for a
tota] of Rs. 34408 crores, This was
revealed because an Under Secretary
made the mistake by making it public,
Otherwise, it would never have seem
the light, Today that amounts to 40
per cent of the net customs revenue
of Rs 857 crores. Can you imagine
that? Of these two firms, one is a
foreign firm, Alkali Chemicals Corpo-
ration of India of ICI, hundred per
cent British compeny, and the other is
Indign, Synthetic and Chemical's of
Kilachand They along got—or pur-
chased for consderation—exemptiong
of Rs, 23219 crores Can you imagine
this? Within one year these two
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tion of Rs, 232.19 crores. It may be

‘gven more, How was this englneered?

In 197273, a propossl was mooted; a
conspiracy wag hatched—and amounts
‘were paid in advance against promises;
elections are coming and the needs are
great; here the gap between promise

and performance is not much; the gap -

will have to be filled; otherwise mext
time it would not come—to bestow a
hig gain to the conspirators, the mono-
polists, In all this, the Prime Minis-
terhnbeeninvolvod. 1 am very
gorry to say—of course, for a very
hand-some consideration, In 187273,
thede two industrial elchohol—based
industrial companieg came in for a
game or a bargin—a souce ot exploi-
tation and for & windfall of money,
The source of exploitation would be
fmportation of un-denatured ethyl
alcohol. Undenatured, you must
understand,  is consumable, which
could be easily diverted for tremend-
ous profitable products like production
of aleoholie drinks, drugs ond
gimilar items. On paper artificial
scarcity was cooked up, and the
Prime Minister's Secretariat, in
collusion with the Petroleum Minls-
ter and some government officials of
UP. Government and West Bengal
leadersrip—I do not remember Whe-
ther Mr. Gokale was the Minister at
that time—cooked up the figures snd &
deficit of eight million litres was
shown in West Bengal—this is Decem-
ber ' 1971—Jenuary 1972, Artificial
shortage wag created and they said,
“The factories would stop functioning
if you do not allow us to import’,
After knowing everything, I am posi-
tive and confident that there wasg no
shortage at all, because the opening
stock for next year in U.P.. the carry-
over stock, was about 84 lakh litres,
and the ICT, in fte letter dated the
a5th April, 1972, have revealed or
confessed or admitted that the distil-
leries in U.P. held adequate stocks of
alcohol. There was no stortage. And

the Kilachands twice insisted for
mission from the Government wﬁ.
export or divert the undenatured .
ethyl aleohol. Diversion, of course,
taok pl.uee, because the habit of drin-
king Is increasing in thg country and
profits must be made. . Figures of
storage and movement were cooked up
most fictitiously. Even the Petroleum.
Ministry's lefter confesgeq that these
demands were inflated. Direct advan-
tages were received hy the parties
through over-invoicing.  Ther, ‘wap
lot more of over-invoicing than what
was paid for ethyl alcohol to the seller
in UK and America, They highly
inflated the bills and the money that
was In between was retained ihere in
black foreign exchange and it was pll
tlu_: free. - And they could bring any-
thing other than what was prescribed
end uge the same for purposes other
than specified.

Like for manufacture of drinks, the
import duty for ethy] alcohol importa.
tlon undenatured was Rs. 60/- a litre
or 200 per cent ad valorem wrichever
wae higher, but what did they pay,
Rs. 2/- and something, This is next
fo nothing. This is how, it worked
out to 230 crores of customs duty in
one year. Here, of course, the ex.
chequer got next to nothing.

For Kilachands, 10,000 tonmes and
88.2 lakhs of rupees in forelgn exe
change were released and for ICI, 18
million bulk litres out of a total 25
milion bulk liters were allowed
Forelgn exchange released = figures
were not available. BEverything was
done to rob the country and pay a
few people lnrythintmwadai-



there, take 8o much angd give so much,
In this room, many such deals and
plots have been done. The meeting
took place on 14.8.1972 at 11.00 am,
No agenda, no record was drafted for
circulation, Everything was secret
except for the donor or the donce.

Thig is wvery interesting. Ths
speaks for itself because the assess-
ment of requirements of alkali raw
material is wholly and finally the
business of the Petroleum and Chemi-
cals Ministry. They are the final
authority. But, in big deals, Prime
Minister perhaps does not trust others
and, in any case, the Ministers are no
ruore than a mere rubber stamp in this
country to-day. So, the avenue was
the Prime Minister’s Joint Secretary's
room. Mr, Janeshwar Misra has bro-
ught the letters about the Private
Secretary but the Private Secretary
fs a mere cog in the wheel. That is
all. Nothing else, But the prime

any besis or evidence. It is absolutely
fantastic.

SHRI JYOTIRMOY BOSU:  She
will have enough opportunity.

SHRI VIERAM MAHAJAN (Kan-
gra): On a point of order, Sir. There
is a rule that no allegation of a de-
fametory or incriminatory nature can
be made by a member against ano-
ther unless he has given previous in-
timation to the Speaker and also to
the Minister concerned so that the
Minister may be able to make an in-
vestigation into the matter for the
purposes of a guitable reply, The hon,
Member is making certain allegations.
He Is making allegations against the
Law Minister. He i3 making allega=-
tions against the Prime Minister. As
no previous intimation has been given
to you and to the Minister, I humbly
submit that these allegations should'
elther be expunged or the hon. Mem-
ber should withdraw them.

SHR! JYOTIRMOY BOSU: The
Prime Minister is here. She i3 able
to reply. Do you want us to reveal
what we are going to make in a no
confidence motion? If you think so,
you are gimply living in a fools' para-
dige,

SHRI H. K, L BHAGAT Mr.
Mahajan has rajsed a very fundamen-
tal question which you should dispose
of first.

SHRI JYOTIRMOY BOSU: The
member {3 present here. The rule
applies only to a person who is mot
present in the House...(Inierruptions)

I shall not mention by name. I will'

go by dealgnation.
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SHRI VIERAM MAHAJAN: The
rule is very clesr. He has 1o go by
the rules,

MR, SPEAKER: It is very estential
that the Member who levels the alle-
gatlong takes upon himself the res-
.ponsibility,

BHRI VIKRAM MAHAJAN: That
is not the rule, May I make my
point clear?

Rule 353 says:

“No sallegation of a defamatory or
incriminatory nature shall be made
by a member against any person un-
less the member has given previous
intimation to the Speaker and also
to the Minister concerned so that the
Minister may be able to make an
investigation into ihe matter for the
purpose of a reply:”

*8o, there is no question of the mem-
ber taking up the responsibility. He
has to give previous intimation to the
Speaker and the Minister concerned.
That is one condition,

SHRI JYOTIRMOY BOSU: He is
wasting the time.

SHRI VIKRAM MAHAJAN: He
caonot just make wild allegations le
this, These remarks must be expun-
ged and I request you to glve a ruling
on this point, \

st wq fmrd: (wier) :foer ot
oz um AT & 1 R W
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MR. SPEAKER: ‘“No allegation..
shall be made by a member against
any person...” BSo the term ‘person’
includes Members and Ministers also.
Bo, please don't give me a wrong
impression,

8HR! JYOTIRMOY BOSU; To
avold any quarrel, I will not mention
the name. I will go by designation,

SHRI BHAGWAT JHA AZAD
(Bhagalpur): You cannot do that,
You cannot go like this,

SHRI VIERAM MAHAJAN: He

cannot make an allegation without
notice, Therefore, I submit that the
charges which he has mads must be
expunged. (Interruptions).

SHRI JYOTIRMOY BOSU: Take it
that it was out of sheer love; don't
take it otherwise. (Interruptions),

Another strange thing, The Kila-
chand of Bombay had very very urgent
import, but they did not even place
indents with Railways for tank wagons
for whole of 1072-73 because in the
meantime, I suspect, the imported
ethyl alcohol found its way intp drink
bottles at a profit of 500 per cent on
the landed cost. At Calcutta, on less
than 28.20 lakh litres had been fraudu.
lently diverted for making alcoholic
drinks Now having been caught in
one case of Customs Department,
about Rs. 25 crores were raiged And
at what price the Prime Minister
settles this, we shall wait and sece that,
(Interuptions)

st faafy faw : (SR
gféms qerees = ¥ oy a@ A
wr§ ot 1 oferw gETgE WA F
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a0
MR. EPEAKER: The propriety de-

mands that being within his know-
ledge he should refer to them,



441 Motion of
N

was tip of iceberg.

Now I come to another scandal—
the rag scandal, import of good wool-
len garments in garb of regs, one of
the biggest frauds perpetuated on
people of India in disguise, I went to
Bombay Dockyard at a considerable
risk. I went to galis and lanes of
Ludhiana to find out the facts and I
found out the facts, Hundreds of
lakhs, I should say, hundreds of croreg
of rupees were lost in foreign ex-
change, in customs duty, in Income
tax in this shoddy deal. And worst
economie offenders made a rich har-
vest in collusion with the people in
power,

18.23 hrs,

[Dr, HFuRy AUSTIN in the Chair]

One Srikrishna Woollen Mill—a
blanket cheat I would call him—for
defence supplies—got a national
award from the Government even
after the publication of the Public
Accounts Committee Report asking
for vigilence inquiry against him,
Most malpractices swell aroung elec~
tion year; that you can find out. For
example, import of these garments,
replenishment—

1088-70 Rs. 34 lakhs
1970-11 Rs, 31 lakhs
197172 Re. 425 Takhy
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year it was 17.5 million kg.

These are only paper figures which.
are far too low. That is because the
price of procurement shroad was gross-
ly understated through underinvowcing.
That was to suit the S,T.C.s stipufa-
tion who were importers on paper.
These importers under the very nose
of the Government amassed a great
foreign exchange fortune abroad and
bought these good garments at & much
higher price than shown In the invoic-
es. It even went upto ten times the
price. If it is shown at Rs 2 a k.g. in
the invoice, they are paid a price of
Rs. 20/-. The price ecalculation in
Indian rupee of Rs, 428 crores for
one year is only a fraction—may be &
very little fraction. But, I must tell
you, gentlemen, here that the whole
thing js contraband because Importa-
tion of garments is probibited under
the law, It attracted a total customs
duty of over 260 per cent. The price
of ong year for the import would be
about Rs. 54 crores. Not only these
smugglers were not prosecuted or, the
goodg or vessels confiscated but these
were released free of duty and penalty
on the Prime Minlster's personal
order—135,000 bales of them, Can you

Immense
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of life, A

Bouth had to pay Rs. 75 lakhs to his
Congress MLAs for his throne. The
money was mainly collected by a Cen.
tral Minister from big landlords, What
were the promise given to them? They

Now, I come to Shri Bansi Lal, Chiet
Minister of Haryana which 18 next-
door to Delhi, You cannot check Shri
Banst Lal but if you reag Comptroller
and Auditor General's report on State
Electricity Board it is very revealing.
After going through it, I have come
to the conclusion that peaple have baen
robbed at least at the tune of Rs, 12
crores. In policg records Shri Banm
Lal is stated as a man of doubtful
character, Police also lists him as be-
longing to RSS cadre,

Now, a word about Shri Devraj Urs
of Karnataka, A number of written
complaints by fhe legislators against
him bhave come but Shrimati Indira
Gandhi ia sitting over them. Ag usual
the Prime Minister is dragging her faet
but as far a8 Akalis are concerned
even ohe memorandum would be taken
cognizance of and it was doae.within



Speaker and without furnishing de-
tails ang documentg are completely ob-
Jectionable according to the well laid-
down procedures, I1f those allegations
are made they have got to be objected

VAISAKEA 19, 1897 (SAKA)
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sayy in effsct, that he has swindled
money to the tune of Rs 12§ crores.

SHRI C. M. STEPHEN: Sir, refe-
rence has

o wy foed : wwfer wgv,
% ow afremre & R o mr @
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MR CHAIRMAN Are you on &
point of order?

SHRI JYOTIRMOY BOSU No he
18 not I do not expecl anybody to
be canvassing a point of order

MR. CHATRMAN That 15 not the
queshion

SHRI JYOTIRMOY BOSU Do not
tike 1t «er10usly

The ‘socialist’ Birlas have substan-
tial money mn all the ventures, how
much of course I do not know I am
told that this boy has a techniial con-
sultancy agreement. with Maruti Te-
chrucal Services Pvt Lid, un’er trade
mark ‘Marut’’ and a lump sum f
Rs 5 lakhs wes given—I would like
to be corrected People are writing to
me ang telling me repeatedly There
is a feg of 2 per cent on net sales
which will amount to over Rs 110
crores 8 year when the car comes into
full production Of course there 18 2
strpulation of @ mimmum amount of
Rs 285 lokhs a year

Theeefore, the {otal remuneration
that this young fnend of mine 1
earning at the Dresent moment is

149 L5106
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1431 dated Ist August 1973 which was
rephed on 30th October 1974—if took
them one year and two months—it
came out there are 8 charges, ¢ by CBI
and 4 by the Directorate of Enforce.
ment It i continuing The charges
mclude smuggling evasion of the For-
eign Exchunge Regulstion Act, black
money elc

I do not want to talk ahout the land
acygul ton affaar, whih i, one of the
wor 1 cirlids m recent times  Aocut

00 smee of fertile land were snatch-
ed 1 v mo t illega ly and improper-
ly—I charge the Prime Muuster
witn dong {hs— at a nett puice of
ibot R 9000 per acre whirh was
wa th it least R 75000 per ame Al
the poor faimers were deprived of
Ra 2 ciotes Ard what ave the pay-
ment terms of ths ITarvana Govern-
ment’—FHow car Ranu Lal be attack-
ed here”—18 yes1s nstalment at 7
per cent interest

MR CHAIRMAN You are allotted
45 minutes

SHRI JHYOTIRMOY BOSU One
hour

I was the
1 know

SRl RAM PRAKASH
Ministor there at thal time
the priee of that land

SHRI JYOTIRMOY BOSU Squed-
rom 1o e Mamudey Singh officer In
charge in the Defeuce Mimsiry, two
Air alarshals and many other officers
alan obiected 1500 peasants had been
uprooted  But everything was ruled
out
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{Shri Jyotirmoy Bosu]

The Pnme Ministe: .ddressing a
meeting m Lucknow < ;i “ I am not
worried about an mguiry’ But when
I kept on wnting to her she smd No,
&n inguiry cannoi be held” They are
not even prepared for a devate on the
floor of the House I demund a par-
Lamentary probe nte the whole af-
faur How can she touch Bansm Lal
who did oblige her so much®

MR CHAIRMAN You are ailotled
45 minutes If you want 10 minules
more I can give i1t but I will reduce
that time from your reply time

SHRI JYOTTRMOY BGCSU What
about the pmnis of order m ed 1 do
not want any pount of avder

MR CHAIRMAN [ wll gve you
10 mo e m nute

SHRI JYOTIRMOY BOSU Besides
this thiie are many other 1hanes about
steel, cement dralers & sosits, cte
The lett 1 of inicnt was g n by the
Cobmnet Sub-Commutice wvhich was
presided over by the Pi -+ Miusler
hersel! Now of comse =~ 1¢ duly
on car is bemne redurcd hv Mr Sub
ramaniym  Let us see v hat happens

to that Even the Incorie tax  Act
was chinped 1o give e sort of
exemp'irn to the rovalts thit was
given to the Technlenl  Services
Limited

Another birpe t fraud thol thev
have commulte 1 1« that 11 { *hey have
gud w  ha e 10t impoited any
machinery This 13 most untrue I
have got a photo tat of 1 'o fer whun
I shal 1 ad ol tn the House and
anmibod ran ex miune it of he 1kes f
you w 1t Y ¢an 1y 1t ¢n th o Tahle of
the House Thir 19 from Killrk
Nivon Limited addressed to MaruH
Limiird4 Gureron Rond Palam Har-
ynk The letter 19 dated 16 August
1973

“Aftention—Wing Comander R N
Chaudhary (Retired)—

We scknowledge with thanks
the reremt of vour letter No
dated 7th imstant and also copy of
your letter No of 8th mstant

addressed tc M/s. Blue Btar
mmu

A dummy company

¥l T EE

“ As required by you we en-
close 8 copy of our General
Scheduled of rates for attending to
ﬁ.;ara.?c. and forwarding book-

It they were not importing, what
clearance did they require

which we shall allow a special
discount of 30 per cent on the agency
and transportation charges as men
tioned in our letter dated 3rd June,
1973 "

Of course they have to allow this if
they want to survive

‘We are still awaiting the dowu
ments from Messrs Blue Star Ltd
as per our letter dated 2nd August
addressed to Messrs Blue Stap Ltd,
New Dclyu

Thanking you and assuring you
of our best attention at all times

Your faithfully

Pcr Pro Killick Nixon Limyted
Encl Schedule of rates

Carhon copy to Meser- Blue Star
Ltd MdiThine Toils Dept, Bue
Star House 24 Ring Road, Lajpat
Nagm New Delli 21 ATTENTION
MR K J BHATIA We cfer to
our Tetter dated 2nd August 1973 and
shall be glad to receve the import
documents at an early date to enable
us to attend to the customs and
clearance formalities Bo and so
Steamer 15 now expected tn arrive
here on or about the 1Hth Aurust
1963 We are enclosing 1 further
copy of our General Behedule of



They have become big dealers In

licence, Tul Mohan Ram story.
‘What happened when it was brought to
the surface? I can claim a litile credit
for it in March last year. Of course
Blitz had done a good job. In the
Monsoon session Cabinet Ministers
gay here: they promise that they
would get it enguired into and bring
it before the House before *hey go
t0 a court of law, What did they
do? In the winter session, on the
very first day, il I remember aright
on 11th November, they go, rush and
hurry to the court to make it sub-
judice, You know that I cannot quote
things because members of the
perusal team are not supposed to
quote. I am not quoting, But the
termn of the reference was given to
the CBI to establish the signature of
the M.P. referred to. item 27 was to
establish that the gignature of the
‘MP's in the licence application were
forged. That was the job given to
the CBI ‘and they had dome it very
awell, {Of course T can so many things
 put it is nét very nice. But it has
come to such a height todsy that it is
& challenge. fo the very existence
‘of man in : this . country. They
falk ' of democracy; they are talk-

L5 g b e e g g e

| ing about slectoral refeims. T do <
. mot want to lve In a foal'y paradise; .

Cola yarty, On the one hand Anti-
defection BIll; on the other enginser~
ing defections. Take Nagaland. What
have they done? According to the

‘Constitution what ig the position of

the Governor? On the one hand thera .
iy anti-defection Bil and on the
other hand they are engineering
defection and so the Government
failed because they do not want w
listen. :

As a Congress President, I have
heard her. The present Prime Minis=
ter did npot hesitate—she was not a
Minister then, she was the Congress
President—to write to Himachal
Pradesh Lt Governor that the Con-
gress candidates election should be
lJooked after by him using the official
position. I want to ask one simple
question. What businesg the Lt.
Governor, an official, had to write &
letter to the Congress President, &
political party leader? While you
knew things could go wrong,- every-
thing went on well [Even the
minimum recommendations made by
my friend Mr. Jagannatha Rap three-
and-half years ago who headed the
Parliamentary Committee, which were
cheered by you, had been thrown into
the waste paper basket. The minimum
they wanted were: Multi-Wember
Cemmission. equa) time in:the Radio
for all political parties and an Ex-
pert Committee to examine the pro-
portional representation and ‘he List
Svstem, Correct me, if I am wrong,

My next point is with regard to
the delaying of by-elections end hold-
ing the elections and it is a great
tricky business, You know in Trivan-
drum by-election was to be held on
4th January to fill up the seat caused
by the demise of Mr. Krishna Menon.
At that time she was going to Lacce- .
dives. Before that when she arrived -
at Trivandrum my friend Shri Vayalar

' Ravi and his perty had esld "if you




You in-
stigated the NGOs to go on strike.
That was recalled,

(Inerruptions)

SHR! JYOTIRMOY BOSU: Sir, we
have seen what they are capable of
doing in Barpeta. In West Sengal
it 13 something different. But in West
Bengal, reform or no reform, as long
as 1eign of terror is there, no election
im possible, It 1 a good thing that
Mr. Morary: wrested 1l out in Gujarat,
This is what the position 1s today.

Sir, they ate talking about Emer-
gency. In regard to Emergency, 1n
the original Proc amation of Decem-
ber, 1971, what was the grave emer-
gency which existed whereby the
gecunity of Indin was threatened by
external aggression? I want this
this question to be rephied to catcgo-
rically that whether today the grave
emerdgicy exists wheireby the security
of I is threatened by external
aggression. They are talking about
this and allowing American Army
Research Team to make research on
biologieal chemical warfare for the
last seven years and they have got
all the details required from this
country. If you rend the Repoit of
the P.AC. yon will find this- the
chemical &nd Dbiological wartare
charge is ready not only for us but
for our neighbourg like Russla and
China. ‘They have dtawn up the
whole scheme but it is too late for
you, - They fave been functioning for
‘the Tast 7 or § years. What the
Defetice and the Health Ministrics are
doing? ‘What right Have these two

Morion of NoConfdency MAY 6, WIS Mosion of Ni-Condence

the Pakistani delegation. On the one
hand, you talk about aggression, On
the other hand, you are having a
trade delegation. Madam Prime
Minister the other day said—I am
reading from this paper clipping—
“PM rules out souring ties with US on
issue o arms sale to Pindi*, So,
Pakistan is out, America is out. Who
ig there? You bring a MISA Amend-
ment to prove that there is threat in
Mizoram and Nagaland from China
and to keep the emergency alive A
very convenient thing We under=
stand It because we have been to
Nagaland more than once I do not
know which tune you sing. You sing
one tune this morning and another
in the evening.

SHRI C. M, STEPHEN: Who wrots
down that speach for wyou! Which
company?

SHRI JYOTIRMOY BOSU: C. M,
Stephen Cashew Exporters Limited!
They want to keep the emergency
to Kave a controlled demoeracy. It
is more stringent than wirat it was
when the Britishers ruled the country
and is as bad as it wes in the Nizam's
time,
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that stadium cannot be gpven to J. P.
and that stadium iz booked for PM's
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t Panther near Delhvi Building.
They were caught red handed, mg‘

MR. CHAIRMAN: Kindly co-
operate and conclude now.

SHRI JYOTIRMOY BOSU: Yes,
Sir They talk about right reaction,
I}:“fe‘:ﬂtll’imddnctmmtwmch
shows that money was liberally given
wmm.r‘,ﬂ.h' Southern Park,
Calcutta-28, The amount given was
Rs, 1285 lskhs. The amount for
which they have given no account
comeg to Rs. 2,82885. This ia the
Government, We understand these

things. We understand also tha story
of Padmabhushan.

19.00 hurs,

The Congress is running with the
hare and hunting with the hound.
By trickery they cannot go for long
It is better that they may go.

MR, CHAIRMAN: Motion moved:

“That thi; House expresses its
want of confidence in the Couneil
of Ministers”

SHRI PRIYA RANJAN DAS
MUNBSI (Caleutta—South): I have
heard the speech of the mover of the
Motion to-day—Shrl Jyotirmoy Bosu
—=a Member from the Opposition, who
is now not only the liability of the
CPIM but liabifity of the gntire House
and for the Parliamentary Democracy.

The mover of the Motion, in his
usual fashion, whenever He comes on
the first day of the House and when
he goes on the last day of the House
tries to do something for his own sat-
1faction. The members of the House,
therefore, never take him seriously
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Whatever he speaks, he contradicts
himaself also.

A member, group or the entire
opposition, whenever they like to move
uny No Confidence Motion, they do
g0 not with the intention to establish
anything agamnst Parlamentary demo-
cracy or the Government or to over-
throw the present Government.
Directly or indirectly, this No Con-
fidence Motion is nothuing but a ritual
and this is performed by this or that
group. But, unfortunately, this un-
palaiable task is always given to
Bhri Jyotirmoy Bosu because the
Opposition conmder him a labilty
of this House.

The mover ol the Motion—Shri
Jyotirmoy Bosu—has categorically
made cerfain puints and charges
again=t our Government Of course,
our Government will reply m this
regard, T would only like to highlight
the pointy that Mr. Bosu has ex-
pressed.

I express my deep regret for the
inefiiciency and immaturity of Mr.
Bosu who out of ignorance, not fully
knowing what he speaks, does so in
this House on No Confidence Mohion
or any other subject. He has cefinmn
favourite wordg like alcohol, cther
etc which are ‘used by him in all his
speeches, may be on the Railway
Budget or on No Confldince Motiap.
1 do not know whether there is any
psychological link of those things
with him, I always find that he gets
temptation to use these wordy in all
his speeches

In his speech Mr. Bosu has cleverly
omitted two great names from the list
of corru is the famous
Hmaunim and the other is
the Management of Indian Express.
He has also spared Shri Jayaprakash
Naraysn,

He har ot sald mush about the
polls in Gujarat because this In not
of much galn to him,

He hag sald 28 years rule of coterle.
I know Shri Shyamnandan Mishra
will not agree. He will say xo from
1869 and not from 1949, Some other
friends may say so from {he period-
of say five or ten years. The petiod
will b quoted as It suitt to thewr
convenicnce  But I would Like to say
we rule the country or we get an
opportunity to serve the country ma
per the wish of the people. We are
at the mercy of the people and not
the Marmsts It is the people who
seni uy here and will do so to-morrow
or 1n future,

You could have smelled the motive
of the mover of the motion tpday.
After the Jubbalpore bye-clection
results there was spirit of exhilira-
tlon and jubﬂgnon among the opposi=
tion parfies all over ‘thé country.
But, after the Madhya Pradesh elec-
tions, the opposition 15 not so happy
‘today They are moving the motlon
fust as a ritual )

L4 .

-Whal we have done during 28 years.
of Congess rule capnoi be questioned
or doubted by anybody If not Shri
Jyptirmoy Bosu humself, at least his
parly kpowsy that during the 28 yesrs
of Copgress rule, the Government
did something, especially for the
preservation of democracy, The
strength of Shri Jyotirmoy Basws
party rose from 2 {a 15, 15 to 30 and
20 to 26 n this House, which itself
is a proof of the existence of demo-
cracy in this ceuntry, of course with
the cooperation of the people.

Shrj Jyotirmoy Bosu said that after
1867 political parties which were
oppased to the Congress came to
power in some of the Siates and
though they tried to do
they could not perform it. Whose



fault was it? History will keep a
record of who was responsible and
‘ho was not. It is better to be clear
on this point. From C. B. Gupta to
“haran Singh and from Charan Singh
lo Jyoti Bosu, for whose fault were
hey overthrown? It is not my duty
0 deal with that.

. Shri Jyotirmoy Bosu has chosen to
accuse our Prime Minister of address-
ng the Federation of Indian Chamber
pf Commerce and Industry, which was
oresided over by Shri K, K. Birla,
s we all know, the Prime Minister,
apart from being the leader of the
ongress Party, is also the head of
the Governmernt and, in that capacity,
as to perform certain functions and
lischarge certain responsibilities in
the course of running the Govern-
pent. Though Shri Jyotirmoy Bosu
1as kindly chosen to mention the
jame of Shri K. K. Birla in this con-
t at the present juncture, he should
1ot forget the past. I would like to
emind Shri Jyotirmoy Bosu, if at
11 he is not psychologically at the
moment liked up with alcohol or ether
jottles etc..... (Interruptions). Shri
K. K. Birla is the enemy of not only
ri-Jyotirmoy Bosu, er 3f Shrimati
ndira  Gandhi but, as the leader of
monopoly  house, is the enemy- of
socialist forces, But I would like
o remind him, through you, Sir,
hat Shri K. K. Birla attended the
neeting of the Indian Federation of
hambers of Commerce and Industry
public, in the presence of the
eople, and the  Prime Minister
ddressed the meeting in public, not
i comerd&wand whatever she has said
ppeared in the press. ‘In 1969, Shri
yotirmoy:Bosu will perhaps remem-
that the very same Shri K. K.
irla had a secret meeting in the
ivate chamber of the then Advocate-
leneral of Bengal with Jyoti Basu,
then Shri Jyoti Bosu was ruling in
fest Bengal, At that time the press
eople wanted to know... . (Interrup-
ons). When the press , reporiers
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went to Shri Jyoti Bosu and wanted
to know what was the conversation
between him and Shri Birla, Shri
Bosu, who wag then Home Minister,
not only abused the press people
but tried to threaten them through
his goondas and the press pcople had
to leave the place. It is on record.

After discussiong between Shri
Jyoti Bosu and Shri K. K. Birla. what
happened? The Hindustan Motors,
which is a monopoly house of Birlas,
paid the employvees some 4 per ceni
bonus only, afier entering into an
agreement with the CITU, thus
depriving the other trade unions in
Bengal the right to fight and to get
more for the workers. This is
exactly what has happened in West
Bengal.

Then he has charged the Centrat
Government that during the Congress
regime the monopoly has increased,
We do not deny that fact. Our ad-
ministration hag not been efficiently
or sufficiently geared to take. over
everything in the public seetor. Yet,
we are faking over more units frcm
the monopoly houses. We have made
a beginning with coal mines, banks
general insurance and the Indian Iron
and Steel Company. Slowly and
slowly, we are taking steps to take
over more 'and more unitg in the
publie sector. Of course, we do not
claim that we have completely
succeeded, but we have made a
beginning. But, is it not a fact that
when the party to which Shri Jyectlir-
moy Bosu belongs was in power in
Kerala ‘in . 1958 and 1959, Shri
Namboodiripad invited Shri G. D,
Birla to establish a paper industry
in. his State and gave himi“roncession
after concession in bamboo and other
things? I do not say he has done
wrong. For solving the unemploy-
ment problem he had to do certain
things. He is talking of monopolists.
Who is against monopoly and who is
in favour of monopoly does not come
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of this House, his
not only collaboretes, with
but also surrenders,
Lala Charat Ram's Jay Engineering
Unit way looked after by his party
for eight years and they made

elaborated about the Kilachand group
case with regard to alcohol. I do not
know why he has avoided mentioming
the Shaw Wallace group, posmbly
because it happens that pérson or
a grest personality of this country
i1 invoived. He has entered the
soclalist or democratic movement,

why he bas chosen to avoid it. Bafure
abusing Mrs, Gandhi and her Gov
ernment, you must know yoursslf,

ing information. In the last month
we have geen in some foreign journals
that the United States require some
Information Officers having a big
political background. I do not know
by taking whom they will fill up
their vacancies, Seeing that he is
collecting so much information, T
really praise the wisdom of Jyotirmoy
Bosu and I recommend his name for
this purpose.

Bertrand Russel specialised in philo-
sophy, somebody else in nuclear
sclence or lterature, but Jyotirmoy
Bosu has chosen to specialise in
scandals and nothing more, This
scandul speclalist of this House, I
think of the entire sub-continent,
comes to the Houwse always with a
scandal. He has taliced about Marutd,
Tul Mchan Ram, the rag scandal and
all these things. Everybody ¥nows
that when running an admrinistration,
something may be in favour of the
Government and something against
the Government,

But, Sir, todwy, I agailn gquote. You
might bs remembering the great
patriot of our nation, Tagore; he wias
not only a patriot but also a post
Tagore always mid that we ghould
judge the history of a country bv

g
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' {Shei Priya Banjon Das Munsi]

1 m&hnﬂ-a “But 81 quires all

m.. : .___'_"" oy

Mmummuﬂonm

Whm -whmb tnde was takm ove:
by the Government in the country

© iwo year's back, did Mr, Jyotirmoy - -

- Bosu and his party go to the viliages
. .and ask the middle peasants to f.nlk
“about it? No. He was saying, "let
. -4t be a failure; tbenwewﬂlbmga
- No Confidence Motion in this Hous&"
A constunt saboteur,”s constant ine
former, & constant, what I should say,
scandal experl, canoot build up a
&emneraey or a temple of that demeo-
wracy In that fashion’of the mplﬂ
_ doslres au& den-rmds

Wha; I want to snbmit u-—-thm is
‘his habig wnd quality—on every
- ccasion, every time, they do it and
manage it. He has now brought the
.No=Confidensg . Motion, sgaiast. . our
Government. J,f am_sqrry. to say, {11:.0
maover Cchosen to b t—against
the mwh:: I;ﬁl ple { confl-
dence from 1867 and nga!ns “whose
,party the people have no-confidenté.
Usfortunately, be has chosen to briog
the- No-Confidence. Motion nimﬁat ‘the
Governmant on hehal of the
’sition, the = irresponsible, Oppositibn
buhaving. irrmamiblllty out!ld,e the
Pa:ltﬁmm » . X

- M. Jyetirmoy bas glco cliosen
“to .. speak ebout” " glection
reforms and our ﬁtdatomg! vatterny
Iﬁbmhhewﬂsumuw what sort:

They -h’Vp b&.‘q add.rmag mlh]m
mmﬁnn in every part of the Wﬂf?.‘

try, Mr. Bogu has heen

able tg go to Nagaland. He frequaat-

ly goes there, Nobody ‘prevents Iﬂm_
from . going there, E.tt he .
‘80ing - on.- argujng tg m&ﬁ, his
own mania In ms you :enwn;ber.

the mmun wcnl .an . stnke ln'
x.emq.. is - Mr.

Wha jgvoked the Emepdéncy to arrest
enzmm Is it not cmm A
Bosy}, .Am I grrong? . Sqmehm to

mainfain law ang opdex, .the Gavern-
ment has to do jt. 1 aa?. Mr Nam-

" Desti voay “the -
‘Chiet “Minjster of! Bumm “Hifdreds
of people were shdi down. I-de it
mgt ﬁ:;:i wrong. *(Fater-
T ami' wot Justifying - it,
Wehhmt!ﬂldmybﬂd)‘hym
own private guns. You have allowed
the police to be neutral and your hive
taken fhe guns of (he police’in yeur
-own hEngd. . (Inferfiiptoney.  It:9'4s
mmmuhmmmmm
us to resigm. Weﬂﬂﬁl‘tmuﬂ-
one.” But, unfortunately, " they - ara |
divideld now. Araihno‘ ‘pm; you?
‘No. twm S




.that_goes againzt the parliamentary

" -demoeracy and democratic opractices
it is the task of the people to -oppose
Jt apd it igithe task of the people %
resist it ¥ ng. .

. Mr. Jyotirmoy Bosu is a stounch
‘Marxist.. He has chosen:to be with
JP:» Phis id snother wisdom, net
only -his but_ his-entice. party's. He
referred tg-the Calcutts incident
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a Chief Minister is not a gin. If some-
body ds cupable of establishing Mm-
self by his own wisdom and talents,
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It may halp you Yo malign . thel
Prime Minister; it may help you to
malign a particular political parly,
but I tell you that history will not
u  will  suffer
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them seg how naked, how narrow and
how insincere fo the practice of de-
mocracy this Opposition is It shows
only that and nothing more,

As Cheirman of the PAC how much
loyalty and how much Parliamentary
dignty he maintained is known to
thy House. I would like to say that
such Jfrresponmbility and insmmcenty
is the pity of our Democracy. Today,
our democracy’s Pity 1s not that the
Cungress is ruling thg country; the
democracy’s tragedy is that insincers
and irresponsible people make irrés-
ponsible utterances and claim to be
ploneers of democracy. The country's
tragedy is nothing else; that iz the

only tragedy.
(Interruptions).

MR, CHAIRMAN: Pleasg sit down
(Interruptions).

SHRI PRIYA RANJAN DAS

MUNBI: I dould Lke ty get the

eompany of this young friend....
(Interruptions).

SHEI PRIYA RANJAN DAS
MUNBI: Incidentally, Sir, he is not
from Rajasthan or Madhyy Pradesh
and he s a young man, a noble-
hedrted  revolutlonary  (gfnrestrup.
tlons). I appeal to this young man
that he should help me....(Interrup-
rions).,

MR. CHAIRMAN:
down.

Please sit

SBHRI PRIYA RANJAN DAS
MUNSI: H, is a friend of mune, I
am not angry with him. I only want
to correct um He hay said that we
are all electric poles. 1 agree that
we are electric poles But the young
friend should know that the eleetrie
pole carries current and he will get
thel shock if he tries to touch us

I appeal to this young friend from
Jabalpur, being a revoluntionary in

The no-confidence motion which
hag been piloted today and moved by
the hon. Member 6f the Opposition,
Shri Jyotirmoy Bosu is not only a
ritual bug I conaider it as his usual
vomitting or his indigestion, Wo can
prescribe a medicine for this indiges-
tion, not in mpedical science, but in
Parliamentary democracy, and that is,
the Party and the entitre House
should take gome responsibility to
cure him fmmefiately.  Otherwise,
this great talent of this sountry will
country will be lost, and if that is
lost, the whole Parliamentary de-
mocracy will suffey in future!
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SHRI C. M. STEPHEN: Mr, Chalr-
man, Sir, I rise to oppose thiy Motion.
It is a matter of tragedy that the
budget session of this House has to end
in this pathetic and melodramatic
note—anti-climax ws far ag the Oppo-
sition is concerned, aborlive of mes-
sage as far as thel nation is concerned
and completely devold of any message
for the people of the country ag far
@y Parliament {s concerned,

So, Sir, the one hour speech that
was delivereg by Shri Jyotirmoy Bosu
was—I need not state it—an exercise
of futility—a scurrilous exercise of
imaginative tales playing out of
umaginative tapes, I, for one, have
got a partrcular reaction to varlous
Lenders of the Opposition. When
Shn Atal Biharl Vaipayoe rises, I
listen to him with respect; when Shri
H. N. Mukerjee rises, I listen to him
with respect and when Shri Samar
Mukherjee rises, I listen to him with
great respect, that a genuine and
sincere revolutionary deserves. But,
may I gubmit that when Mr, Bosy
rises, my reaction is ong of absolute
contempt for & hogus dramatiec per-
formance?

Now, Sir, kis speech can b divided
fnto twg sections—one was the tales
from foreign firms that are given
here. That part of the speech was
read out by him. It is not that he is
incapable of meking extempore or
offhand speeches without any reference
to his note. He is capable of doing it.
But ths) sort of stuff he gave to
Parliument was obviously something
which he owed in contract to some-
body to write up before he gelivcred

VAISAKEA 19, T997 (SARA)
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before me the autobiographic aspect
of this gentleman. I have with me
Who is Who of Members of Parlia-

read Shri A, K. Gopslan'y autobiogra-
phy or Shri Subrata Mukherjee's bjos

CPI(M). I rded them with respect,
But, here we know we gave o states
ment about which we all feel hurt,
Here is the statement which Mr. Bosu
hag given.

Sir, his record is magnificent. This
gentleman today is Bffy-five years.
He was born in 1920. Therefore, at
the time of Independence he was not
a school-boy. He wag n adult. Fa
wag & youngman who cotld contribute
to the Independence utruggle of
India. Wherg was this gentleman
then! I will read out. He was grant.
ed & Commussion during the World
War I (Interruptions).

I am reading his own statement,
Later as a Battery Captain with the
853 Heavy Anti-Aircraft Regiment and
353 Fleld Regiment, Royal Artillery,
London, 1052—84 worked ad Tea
Taster, Assesgor and  Value (trained
in UK.); was genlor grade Covenant.
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kg e o o S
taq Officer in British Firmg in Europe - Communist
wd Indla (ef in 1989), Kipdly re.  pio0’ 19 Puting the question %o

pd India, . Nmﬂr,lnmtbmdlnuuﬂe

m%uhm,e&mmmt t mwxh:q'&il
Communist Party of Grest That

Britain in 1062 and with the Commu- family house is now being used

In ., The
with the Communist Party of Grest  C'\ré% &re high because the service

officer and all sorts of captain ete. In thing which will attune to the noc-
1685 he camg in contact with the  ‘umal character of the hotel. This
Communist Psrty of India and then g::ﬂm develops inte a revolun-

worked ag Tea Taster, Assessor and ary.

Valuer and was a representative of

British firms in Eurgpe and India. MR CHAIRMAN: Mr, Stephen,
let us come to....

Cases
struggle . We discovered that the Bri- SHRI C. M. STEPHEN: In the

tish people hag their agents in the whole of his speech, there wag mo
inner circles of the revolutionary point to reply to Only the obno-
movement of this country. Against xioug personality of this gentleman

thig background I make an allegation projected out of his speech. Nothing
that this gentleman is an agent of else came out of it. That iy how,
foreign firmg in the Comtnunist move- he has developed. Let us understand

ment of thig country and those formgn this gentldman He speaks about
firms have handed over to him a corruption. I leave this untouchable
gpebch to be made here on the Floor gentleman aside and I proceed to the
of this Parhament. This he has been Marxisy Party. 1 hope, Bir, the
doing all along. He pretends to »e a CPI(M), with all the differences of
revolutionary. In 1955 when he was oplnion we have got with them, has

40 years old the spirit of revolution now degenerated to the extent of
dawned on him, Upto the fourtleth owning a spokesman like this, a
year he lives in service. He writes ingqugDundld of fercical performance. Let

bold letters. him be left alone.
‘Officer in British firms’. ‘Covenated
Officer’. Not a small officer 'ut, a But, they speak about corruption.

covenated officer in British firms in Forget not the fact that there was
Europe and in India Well, Sir, the a pericd when you were in the ad-
questlon 15, whose interests wag he ministration in Kerala. M- E, M. 8.
setving? Was he serving the interests Namboodripad was the Chief Minls-
of the foreign firms or was he serv- ter of Kerala. May I just mention,
ing the interest of the Communist what happened? Certain differences
Party?! Was he a communist man of opinion developed hetween them
mrving the inner circle of foreign in the United Front. They kicked



a Resolution to mmstitute an enquity
against them. Protesting against the
resolution of the House thet an on-
quiry be instituted, Mr. £ M. S

and Mr. T, V. Thomas belanging 1o
the CPI and with respect lo the other
three gentlemen, an unqualified find-
ing wag given thet they had commit~
ted acts of corruption, misappropria-
tron, nepotism and misuse of official
positlon undeserving of the position
? they were occupying.

Here, I find, the CPI(M) coming in
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SHR! NOORUL HUDA
On a point of yrder.

(Cachar):

It 13 the general rule of this
House that when a membeér of the
House levels charges against any per-
son who is not a members of this
House, he usually gives prior notite
te the Charr, tc the Speaker.

SHRI BHAGWAT JHA AZAD:
Judgment of the court has been
quoted,

SHRI NOORUL HUDA: He should
take the permission of the Spemker,
snd then only he can make charges
against a membey who is not pre-
sent 1n the House. He 13 making a
charge against Shri Namboodripad.

SHRI BHAGAT JHA AZAD: His
aon,

SHRI NOORUL HUDA;
ruling on the point,

I want &

MR. CHAIRMAN: This ppint was
raised when BShri Bosu made his
opening speech and the Speaker made
an observation. Kindly refer to it.

BHRI C. M. STEPHEN: I accept
full responsibility, I will produce
the judgment of tha court and the
report of the Inquiry Commisslon,
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PROF. MADHU DANDAVATE Bosu?! He will run ewsy. That U
(Rajapur): I support Shri Mahajan's e character of the man. (Interrup-
 bolnt of order with retrospective tiong).
effect. {

SHRI C, M. STEPHEN: That is out
41l 1 bave got to say wth respect to here,
that.

- not wi u purpose. The purpose
is to stall the Whnmbﬂlvw‘

Offences) BillL Now I make
; Coming to another thing, I am at a :um Let us see how they
Jost o understand the purposes of  pui 'voen behaving. I do mot chazge
this no-confidence motion, Let wus every member of the Opposition with

remember wg are 1 the budget

(] this nefarious motive. But there are
session. We had the opportumty of .o ho had this  nefarous
surveying the activities of Govern- motive, For threé days now, the
ment 1n a most unrestricted manner Bill wag befors the House, The
n the Motion of Thanks to the Pre- Home Ministey has been here attend-
On the first

§
g
E
i
§
B
:
it
.

;E
§
5
5
E

the opportumity to put all thesp cases Iy on the last day here comes out
When the Budget is passed, it 4 o 4o piooming hat of the embodi-
eldmentary parhamentary procedure ment of corruption in this House, the
and principle that it 18 a wvote of agent of forelgn firms, Shri Jyotirmoy
confidence 1n the Government; when Bosu, a motion of no-confidence.
the Motion of thenks to the Presi- g io yndor brief, under srrangement
dent ia passed, it is parhamentary with the vested interests of the
convention that it is tantamount to country, o see that the Untoucha-
an expression of confidence in Gov- bity (Offences) Bill ig not passed,
ernment. Finally, when we g1e about '
to rise, here comes a no-confidence

motron. I thought something would He says we are dealing with Mr.
emerge out of it. But it is tne same K K, Birla. Mr. K. X Birla is, of
thing. In 1952, when the Prime course, a humsan being He may or
Minister wag President of the Indian sy not be good. But with whom
National Congress, something hep- aré you dealing, my dear friend?
pencd; therefore, in 1875, the Prime Look around your new-found friends
Minister must resign, end elements. You have got on your

SHRI NOORUL HUDA: Correct have the highest respect for thelr
your record, leader, Shri Vajpayee, and many of
the friends who are there.

SHRI C. M. STEPHEN: In 1971
something happened; therefore, in

1975, the Prime Minister must re- About his party, we have got our
sign. In 1062 gomething happened; asschsment; they agree with our
therefore in 1075, the Prime Minister usseasment; you may disagree. With
must resign. A very fertile brain that ales. But your right hand is
indeed! 'Where arg you going, Mr. thelr left
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#an Sangh Is touching the tail of the frons, the Government are of are uot
CPM. We find a magnilcient revo- trying to grapple with the problems.
lutionary going by the name of RSS Any element even in the
behing your tall; you have got the acknowledge that
RSB and in Kerala you have got the the is trying g8 best
Cong(0), a mew found ally for it can; may be they fauiled, may be
leading the revolutomary movement they faltered, may be they did mot
of the country, which gre the inte- succesd to the whole extent; their
rests they are representing? They endeavour to tackle those problems
asked us about our mssociation. They had brought the situation wuder con-
have now become what? The trol. thet and then
ballowed req flag which inspite of criticise, Criticism will be listensd to
difference of opinion T must admt, with respect. Even in criticising poli-
hag stood witness to the revolutio- cies, if you make it a daily or yearly
nary struggles of the workers and practice to indulge in irresponsible
tolling masses, that flag is now be- talk, {t becomes absolutely nothing
ing lent by the CPM cover the ains and nobody is going to listen to that.
of reactiorary and rightist forces of People of this country are watching

this Country.

Now having done that, they want 1o
stall the Untouchability Bul, whose
interest was it to stall that Bull? It is
the Interest of the Jan Sangh,.(Inter-
ruptiony) Only for that purpose at the
end of the sesslon, they have brou-
ght this no-confidence motion which s
absolutely abortive.

£

We have got meany serfous prob-
lems in this country. In the Parlia-

ledge that he made relevan: remarks,
relevant to the no-confidence motion
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SHRI H K. L. BHAGAT (Tan
Delh1): Mr, Chairman, Sir, M,
Vajpayee....

SHRI JYOTIRMOY BOSU: This s
a great discourtesy to him because
some Congress Members are gong
out.

PROF. MADHU DANDAVATE:
Mr, Chairman, let us have a break for
five minutes because spme
Members ate golng out.

SHRI H. K L BHAGAT: You be
there My Chalrmaf, Bir, My Vai-
payee hay a powerful voice. He cah
use 8 powerful expression like a very
powerful juggler, He can very
strongly support with his powerful
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I have great respect for him;
listened to him with rapt attention,
Is it not because of internal comtra-
dictions? How is it that your Dal

-

are going to teach us about this It
is you who have been trying to create
politieal instability. It is these parties
which are trying to create this agmos-
phere which have brought forward
this No-Confidence Motion, It is
absolutely an exercise, a tactical exer-
cise, on the last day of the session,
of a retreating army. If I may say
80, it is like an exercise of a retreat-
ing army. I cannot call you an army
because mosy of your generals are
without soldiers, It is like firing
your last shells. But still T ask you,
“Did anyone of you fire any new
shell?” No. You talked of Sant Pra-
kash Bhagwandas; you talked of some
other people. Your colleague gald
the same thing in the Rajya Sabha.
You have said nothing new today on
he No-Confidence Motion. We
‘hought you were going to say some-
thing new. We thought you mijght
wve some new material. But it i



means, has been repulsed by the peo-
ple of India. You know that you have
been defeated in this game. You want
to hide your failures. I will not say
about Mr, Vajpayee. But I will say
about some other people who have
spoken and, certainly, about Mr.
Jyotirmoy Bosu who is an expert in
using invectives, adjectives amd vitu-
perative abuses. He wants to make
up everything by the use of these ex-
pressions. Mr. Vajpayee said that the
Prime Minister controls tha intelli-
gence gervices in the country  Then
should you control? What js wrong
with that? The Prime Minister is the
leader of the mation. Mr. Vajpayee,
I believe you are a very reasonable
person—but sometimes you also in-
dulge in politics; I do not blame you
because we are all in politics—you
tell me. There Is a persistent cam-
paign by & section of the Opposition
to denigrate the Prime Minister on this
or that excuse. We heard our friend,
Mr. Jyotirmoy Bosu. Like a mini,
fictitious James Bond he was talking—
a deal took place in the Prime Minia-
ter's office at 11.00 am; Mr. Tandon

himself into a pigeon and sat on the
dust-bin lying behind the table of Mr.
Tandon. What a fantastic, ridiculous
and non-sensical thing for en hon.
Member of this House to stand up and
alk ju this way! We have, certainly,
the freedom of speech in this House.
But our own rules say that we must
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attack with g basis. During hig long,
vituperative speech of one hour, there
was not even an ounce of evidence in
support of his sllegations,

Now he has chosen Mr. Tandon as
the butt of hjs attack, Mr, Jyotirmoy

]
E
:
%

honest, conscientioug ang capable
cers, and it is very unfair of the
Member to attack him in this way...

SHRI JYOTIRMOY BOSU: On a
point of prder. If you to the
tape and go through the record, you
will find that 1 have never gecused
Mr, Tandon of dishonesty or corrup~
tion. I have only said thet Kala-
chand’'s import licence for ethyl
alcohol was finalised in his room—if
I remember the date—on the 14th
August at 1100 am. I take the res-
ponsibility to establish that. The
meeting took place. I have never said
that he took the money.

SHRI H. K. L. BHAGAT: The ex-
planaticty makes it worse. Now he
accuses hum saying that he was pre-
sent, in his presence the dcal took
place. Yesterday, he tried to raise a

to comment on that.
written by Mr. Tandon but he sald
that the letter was fabricated.

Mr. Jyotirmoy Bosu ig g good friend
of mine. But all that he does in the
House is, I feel, something horribly
bad. After listening to him, it appears
to me that he has become desperate;
I thitk, he feels that he is not going
to be in Parliament next time. That
is what T suspect. He hag developed
that feeling and he is suffering from
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nervousness. That is the reason why
he talks like this,. Mr, Vejpayee,
about you, if you try, you may come,
though we will not let you come
easlly; but if you try, you might
come. But it looks to me that, Mr,
Jyotirmoy Bosu has lost all con-
fidence, '
As I was saying, they try to deni-
grate the image of the Prume Minister
The image of the Prime Minister in
is way, hag to be considered dispas-
sionately. Mr, Vajpayee, I am making
this appeal to you. The image of the
Prime Minister is not only an asset of

the Congress Party but an asset of
the whole country. A big country like
India, with all kinds of diversities,
cannot be governed by a mere Prime
Minister; it can be governed only
by a leader of the nation. The Prime
Minster canot become leader of the
nation by your calling her so or not
calling here so. She has become the
leader of the nation by carrying the
country through a period of trials and
tribulations, in which some of you
have also participated. Therefore, to
make an attempt in season and out of
season to blame the Prime Minister for
everything is not correct. Mr. Bosu
Is making all kinds of senseless, wild,
mad and baseless charges, and I am
surprised how a responsible Member
of this House can make these charges
on the floor of this House without an
ounce of evidence in support thereof
Therefore Sir, whay 1 am respectfully
trying to submit is that this Motlon of
No-Confidence is only a futile exercise.
I can understand Shri Vajpayee's
frustration. He Xnows that the so-
called total revolution has failed. Mr.
Jayaparkssh Narayan knows it. He
also knows that they do not expect to
win the elections.

My dear friend, Shrl Vajpayee, was
saying, what is this democracy m
this country? In order to get elections
in Gujarat, Mr, Morarjl Desal had to
go on fyst. I tell you, thig is the

Indlan democracy, the beauly of
Indian  democracy, the democratic
approach of the Government that

i
5
%

the democratic sense of thiy Govem.
ment which conceded the electioms
because of Shri Morarji Desai’s fast.
This is not an undemocratic approach,
but a democratic approach. You were
totally wrong, when you say that there
is no democracy in this country, You
said, that in order to get CBI reports,
you had o do so much. I would lke
to ask Mr. Vajpayee, are you entitled
to see the CBI reports? You know,
you are not, yet the reports were
shown to you. This again shows that
there Is demoecracy in this country.

My dear friend, Shri Vajpayee, was
saying, where is the danger to this
country. He says, America is beaten,
Russla 15 not going to attack us, and
Pakistan is, more or less gone and
what is the danger? Mr. Vajpayee,
you have been In this House and your
party through your newspaper has
been off and on saying thai there is
very big danger to this country. If
there is no danger, why are you ask-
g for a nuclear bomb?¥ou have been
asking for this, I think, if there Is
any jingoist party in this country—
and you have been charging ug with
jingolem—it is nothing like Jan Sangh.
You have been propagating like this
that there ls great danger. You all go
on talking of emergency, as if emer.
gency is some kind of a surge with
which you can swim through. What
is happening in this country? You
have the liberly of the press. Don't
you have? See your puper, Mother.
land. You disowned it, becsuse you
found that it was printing rubbish and
violence You sald, that there is mo
liberty of the press, but how is it that
you are holding meetings everyday
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and talking anything sensible, some-
" times without sense also? Where 1s
the question of democracy not being
there? Where i3 the question of
emergency not being there? Al thege
charges axe being made fantastically.

8hri Jyotirmoy Bosu quoted the re-
port of the Public Accounts Commit-
tee. I do not know, what were the
findings of the Pyblic Accounts Com-
mittee, but if the Public Accounts
Committee has mate some findings, is
Mr, Jyotirmoy Bosu responmble for it?
Who is respoisible for it? They are the
collective indings of the Public
Accounls Committee, of which the
Congress Members form the majority.
He standsup and says something as if
he has discovereg something. Ang in
certain matters, members of the Pub~
lic Accounts Committee challenge him.
The report will come before the House,
Action would be taken and for him to
stand and make it the subject matter
of No Confidence Motion against the
Government is fantastic in the extre-
me, Shri Jyotirmoy Bosu went on
quoting. Nobedy can stop you, you
can go on. God knows, what 15 cor-
rect? Of course, you do not believe
in God, you have no fear of God.
Therefore, you go on talking fantas-
tic nonsense in this House—excuse me
to say—and go on making absolute
wild allegations against everybody.
Allegations have been sent against Mr.
Urs? Then, what allegations are mate
againgt anybody and everybody? I
do not believe, Some allegations are
made agalnst Mr. Bosu. I do not be-
lieve in them. I do not take them
seriously, personally speaking. For
exemple, allegations have been made
agsinst Mr. Bosu.  Therefore, it is
wrong. Allegations have been made
against this Government. Therefore, it
Is correct. You are ftrying to deni-
grate democracy. In fact, I honestly
believe that the Communist Marxists
do not believe in parliamentary demo-
cracy. Therefore, you have been
doing it as a matter of design

VAIBARHA 9, 1997 (SAKA)

Motion of §10
No-Cunfidence

2100 hrs.

You are talking of civil liberties, de-
mocracy and progress. Mr. Bosu talks
of monopoly houses. I ask him: has
any one of you—if you have a con-
scemce, answer it. You have put s0
many questions, you have made so
many speeches. I want tp ask you.
You are all responsible people. Has
any ond of you raised the question re.
lating to the income-tax raid on the
Jaipur palace? Why not Mr. Vajpa-
yeel. ..

SHRIL PRIYA RANJAN DAS
MUNSI: They cannot do that.

SHRI H. K. L. BHAGAT: Not by
Mr. Bosu. He 1s a friend of vested
interests. How can you? Your diffi-
culty, 1 can understand, because, if you
asg about Jaipur palace, the question
of Gwalior will arlse. That is your
problem.

Therefore, I ask my friend, Mr.
Jyotirmoy Bosu—I am not saying any-
thing about Gwalior—how many gues-
tions you have raised about how many
monopoly houses? How many of them
have you explored? Nothing....

(Interruptions).

Mr. Huda ig my friend. Please st
down,

Now, Mr. Bosu gets up in this House
every time about Maruti. He is
suffering from a Maruti-phobla. Abso-
lutely Maruti-phobla. I want to ask
him. Is it a small thing that one of
our youngmen who happens to be the
son of the Prime Minister is manufac-
turing an indigenous car? If he does
not suffer, he should stop it now.
He can go and see that the car is
already ready and he can have a good
ride if he likes. I myself have gone
and seen It

SHRI NOORUL HUDA: Price—

Rs. 30,000.

W



SIr  Morion of No-Conpdence MAY 9, 1978 Motion of No-Confidence  gra

I

The most important thing 18 that it
18 a tragedy for this country—Mr.
Vajpayee raised a million gollar ques-
tion— that this revolution is not com-~
ing. I am ralung a ten-million dollar
question—how is it that during
these 27 years of the alleged Congress
mis-rule, nepotism, corruption and
with all your rallies, demonstrations
and papers, that an alternate to the
Congress is not developing® That Is
the ten-milhon dollar question. I tell
you that it is not developing because
you are not behaving hike responsible
parties trying to grapple with the pro.
blems that face us. During thig period,
what is your performance? The per-
formance is abyuses, tactical exercises,
this thing or that thing, trying to hold
up proceedings and other things.
During the past mix months the Gov-
ernment has some creditable achieve-
menty to its credit The price rise
has somewhat been halled, Inflation
has been somewhat controlled, Sik-
kim has been brought closer to Indla.
We have our Indian satellite in space.
We are making progress in oll explora-
tion. Power and energy position has
eased. The position regarding avail-
ability of essential commoditieg has
somewhat eased. These are the pro-
blems of the people. The long queues
have disappeared, I know you want-
ed them to lengthen because that suits
you, These are very solid and no
mean achievents of this Govern-
ment. I am sorry, as against this, you
see your credit entry. Do you have
any credit entry?....

Minister ‘you forget t
Congress, think about yoursell. With
these words, 1 conclude.

*SHRI A, DURAIRASU (Perambal-
lur): Mr. Chairman, Sir, On behalf of
the Dravida Munnetra Kazhagem, sup-
porting the No-Confidence Motion
under discussion, I wish to express my
Views,

It the Opposition parties which are
in minonity in  this House want to
focus the attention of the people of the
country on the faulls and failures of
the majority ruling party and its Gov-
ernment, the sharpest demoecratic
weapon available to them is this No-
Confidence Motion. I need not say
that the Opposition parties are as
essential to democracy as the ruling
party. Yet, Shri Raghuramaiah, the
Minister of Parliamentary Affairs,
wanted to scuttle {his debate. He was
determined to finish this discussion in
half-an-hour, When the Opposition
leaders raised the question whether
this is the manner in which the ruling
Congress Party wants to foster demo-
cracy in the country, the wisdom
dawned upon Shri Raghuramsish and
he grudgingly geve his consent for &
six hour debate I wonder how Shri

sion, deliberation and decision—the
three pillars of democracy—could I
held in just 30 minutes.

We in the Opposition know the fate
of this No-Confidence Motion,

*The original speech was delivered In Tamil



the part of Shrl Raghuramaish that
this Motion must be discussed in
sufficient detalls. I would like to say
that fhis kmd of hesitation on the part
of the ruling party in allowing such a
ductuuionthouhnottmomelm
dent,

During the past 27 years, the Con-
gress Government at the Centre have
not implemented the assurances glven
to ihe peéople of the country. The Five
Year Plang which are the basls of all
economir development have not met
with success. The Central Govern.
ment have belied the hopes and aspira-
tions of the people of the country. The
Central Gomﬁ:n have also miser-
ably faed in discharging their duty
towards the people. It is not that I
from the Oppositlon say all these. The
former Minister of Central Govern-
ment, Shrl Mohan Dharia, stated all
these things on the floor of this

of confidence 1n  this
through ihig Motion

Sir, Indla Is acclaimed as the big-
gest democracy in the world. Shri-
mat: Indira Gandhi's progressive poll-
cies are being hailed in many parts of
the world. But the rea] situation in-

on the ground that Pakistan had com.
mitted  aggredsion. The war with
Pakistan  continued  only

a fortnight, After  that
Sunia Pact was signed with Palkistan.
Normaley returned to the country im-
mediately after establishing friendly
communications with Pakistan. Now
even frade relations have been estab.
lished with Pakistan. Even after 40
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is given for implementing the scheme.
Hp wants to get a foothold for the
Congress in the City by glving an
impression to the people that the Cen.
tral Government had given money, but
the State Government under DM.E.
bhad not utilised 1t properly. OQur
Chief Minister, Dr, Kalaignar Karuna.
nidhi, has refuted this snister allega-
tion by giving facts and figures as to
when the Viranam drinking water was
sanctioned, when the Central Govern.
ment relensed the foreign exchange re-
quired for this project, etc. The negli-
gence on the part of the Central Gow-
emment in implementing the Gulati
Commussion recommendstiong and the
unconscionable delay in samctioning
financial assistance for Viranam Pro-
ject have led to the present drinking
water crisis in Madras city.

The DMK Government in Tamil
Nadu with itg pragmatic approach to
the problems did achieve many signi-
fleant result m seven years, which the
Congress Government in Tamil Nadu
could not do in seventeen years, Tamul
Nadu had Green Revolution, Tamil
Nadu was always self-sufficient in
foodgramns, but under D.M.K. Govern-
ment 1t become surplus in foodgrains.
When Dr. Kalalgnar Karunanidhl
wanted to rush food grains to drought-
afflicted areas in the country, the Cen~
tral Government become a stumbling
block and prevented Tamil Nadu from
sending foodgrains to drought-hit
areas. Now, the situation is reversed.
The whole of Tamil Nadu is facing
unprecedented drought on account of
the failure of monsocon, The Tamil
Nadu Government wanted the Centre
to rush foodgrains so that the people
of the State could be saved from
starvation. If that was not possible
for the Centre, the State Government
stated that it could be permitted to
purchase foodgrains from the surplus
states The State Government also
suggested that, if necessary, adequate
quantities of foodgrains like rice must
be imported and suppled to Tamil
Nadu, Unfortunately all the urgent

. VAISAKHA 19, 1897 (SAKA)

with the sum of Hs. 7.50 croreg
tioned by the Centre for drought
in Tamil Nadu, which itself is
paratively gmall when compared
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common people, when the common
people are disillusioned with the rul-
ing Congress Party, the target of
attack for the Congress Party is the
Opposition Parties. This approach
of the ruling Congress Party is not
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not want to replenish the loss incur-
red by these two States on account
of introduction of total prohibition. I
refer to this to indicate how tenuous
is the commitment of the ruling Con-
gress Party to constitutional provis-
jons.

In conclusion, I would appeal to
the Centra]l Government that ade-
quate financial assistance must be
given to Tamil Nadu for tackling the
unprecedented drought prevalent in
Tamil Nadu and substantial quantities
of foodgrains and essentlal commodi-
ties like rice must be rushed to Tamil
Nadu if the people of Tamil Nadu
are to be saved from this serious
drought. In this human problem,
political polemics should not sub-
stitute immediate executive action

With thess words, I conclude,

ot ay fewd - aumafe wg,
AT sy ¥ oEAw §, AW oW
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charges &re going completely unrebut-
ted and I can tell you that none of our
criticisms cap be severer than the

to people during the course of Elec-
tions in 1871-72?" Then, why for
God’'s sake do you want to be where
you are when you have not been
able to fulfll the mandate according
to your own Member, when you have
not been able to fulfll the promises
that you have made to the people—
none of the promises? And not only
that, Mr. Chairman. The Hon'ble
Member, Shri Dharia hag also gone
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To repeat what he has said this s
the moral degradation that you bave
brought about in thig country, Further
I ask you, Madam Prume Minister,

Bill is on the anvil? The very fact
that the Bjll has been referred to the
Select Committee means that you
have agreed to the principle underly-
ing it. But you have been freely ad-
mitting people from the other parties,

the ster speakers of the Primp Minis-

completed in seven years' time? But
the progress has been in the reverse
direction. And yet you are now go-
ing to free elections in Gujarat.

VAISAKHA 19, 1897 (SAKA)
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You have been committed to Pro-
hibition. But in suite of dismal re-
cord in this fleld, you have taken the
courage to go to elections jn Gujarat,
a Btate which is firmly committed to
the policy of prohibition, Would not
people there ask the Madam Prime
Minister; where 1s your policy of pro-
hibition? Where 15 the resolution of
tll;;sAICth.tchhﬁbnnadoptedh

?

If you look at the important aspects
of the national scenario, you neces-
sarily come to the conclusion that mo
enemy of the country would have done
greater damage to this nation than
this Government. Naturally, there-
fore, the credibility gap between the
Prime Minister and the country has
widened s0 much that the Prime
Minister had to exclaim the other day
that “If 1 die nsturally, people will
say that I hag killed myself’; This
is the kind of credibility she hes got
now. .

of the year 1971, 1972 or even 18737

SHRIMATI INDIRA GANDHI: I in~
vite you to accompany me in one of
my tours,

Hagp she visited Bihar even once dur-
ing the last 2-8 years? She went only
to the cremation ground fo attend the
funeral of Shri L. N, Mishra, So she
has not visited Bihar for the last two
or three years—that is the position.

All the drum beat in the blood of
the Prime Minister and her enthusi-
astic supporters seem to have
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Do you think that the
point I am meking has not got some

SHRI SHYAMNANDAN MISHRA:
supporting facts?

Mr, Spesker, many & time when
make interruption you feel a U

unhappy.

of

from the level it had attained in 1963-
So, this has been & period

§e.
stagnation and even decline,

the country has moved even a bit

What I am trying to say is based on
facts and yet these people are gmart-
ing under my atteck.
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{Shri Shyamnandsn Mishra]

Therefore, the conclusion is irresis-
tible, that the institutiona] decline i
total and the personal rule is absolute.
Even e dictator is sustained by a
much larger hierarchy than the
hierarchy here. Thus, you see the
misfortune of the most friendless
Prime Minister in the world. Has she
got a single personal friend? Has she
ﬁ?ﬂ hierarchy which even a dictator

SHR! C. M. STEPHEN: Are you
dreaming or speaking?

SHRI SHYAMNANDAN MISHRA:
He would not understand, because he
has now the heady experience of be-
ing the deputy leader of the party.
A few moments ago, he has been
elected to that post

What 1 am trylng to suggest is that
the Prime Minister does not treat
Even this

way they treat charges of corruption!
When there were charges of corrup-
tion against the Haryana Chief Minis-
ter, the hon. Prime Minister referred
this matter to & Committee of her
cabinet. 1Is that the way you should
treat charges of corruption? You
make even persons like Mr. Gokhale
behave in a manner which does not
behave a person of his stature. You
make others also dishonest in  this
process. Nobody would believe the
findings of that wonderful sub-Com-
mittee.

When a Deputy Minister of the
Central Government was allegedly
involved in the previous regime in an

Attorney General. I do not know Mr,
Niren De so much, However, the
Attorney General is not a member of
the Cabinet and the then incumbant
went into the conduct of that Deputy

|

But this is what the present Prime
: has
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the House had given us the assign-  But they are known fo me and I will
ment and we will have to share with  $sll you after sometune where the
the country and the House what we  money had been deposited.

have been able to find duxing the

course of our study of these 1200 or

What have they revealed?
have revealed that the officery had
ssid they had “consistently” and “cor-
rectly”—these are the words used by
them—taken the position that it
would not be right to reopen those
cases. And yet the Prime Minister
has not thought it fit to appoint a
Parlinmentary Committee,

1 had made a charge—and herg I
am obliged to you also Mr. Speaker

offices that I have been able to get
atleast some information,—on the
floor of the House twice about the
Saudi Arabian deal as to why and
how the prices offered in this deal

has been said that it is now going to
be remitted to the care of the Vigil-
ance Commission m some way. The

Finally, no Government, it is clear,
had functioned at such a high level
of incompetence or at such a level of
superlative  stupidity in economic
matters. In no otber field too can this
Government claim that it had solved
any problems. Therefore, it is our
clear, firm and categorical view that
if we want this country to prosper,
this Government must go. So it 18
not 1n a light-hearted spirit that we
have brought up these charges.

22,00 hrs.

SHRIMATI INDIRA GANDHI; You
(Shri Shyemnsndan Mishra) said
just five minutes back, “you did not
want to oust me.

SHRI SHYAMNANDAN MISHRA:
We are not gunning for you personal-
ly, madam. What I would Nke to say
is that it will create difficulties for us
if you make it g personal issue, There
is pothing personal. Everything re-
lates to the policles. We want the
vacation of your rulnous policies, and
therefore, your ouster also.
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MR. SPEAKER; Prime Minister
will reply at 11 p.m. and after her,
Mr Bosu will reply for ten minutes.

SHRI JYOTTIRBOY BOSU: No, Sir.
I will take more time. I have to rep-
ly to the most vicious personal attack
of Mr. Stephen.

MR, SPEAKER; In that case, I will
cail Prime Minister to speak a little
earlfer.

SHRI SHYAMNANDAN MISHRA:
The Prime Minister can intervene at
any stage but the question is that we
have reached an agreement that we
shall go upto 12 midnight. There is
a precedent in this matter, We can-
not reconcile to the position that the
no-confidence motion can be discuss-
ed for anything less than 10-12 hours.
It will go upto 12 O'clock.

SHRI JYOTIRMOY BOSU: I want
more time. Mr Dasmuns: and Mr.
Stephen have made falsa and basa-
less attack on me. 1 have to reply
each end every word.

MR. SPEAKER: In that case I have
to call the Prime Minister early, Mr,
Frank Anthony.

BHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): Mr, Speaker,
Sir, I have no doubt that I could pro-
duce many reasong for dissatisfaction

745 L. B—I8.

VAIBAKEHA 19, 1807 (SAKA)

Motion
Hu-Cmﬂe:nu s

with and even criticismy of the Gove
ernment. I expect that Is  natural
with regard to any Government thet
15 in power for any length of time.
Perhaps, the greatest reason for this
eriticlsm would be based on run-away
inflation. 'We were all victims of this
inflation. It thiz continued for two
or three years, no democracy could
swvive. But thank God, Government
took steps to contain that run-away
infation and the rate has dropped
from 32 to 6 per cent. T think, this
i3 a very appreciable and indeed a
creditable achievement.

No one can deny that corruption is
very widespread—much too wide-
spread for the health of the country
and even for the survival of demo-
cracy. Somebody has said that cor-
ruption’ ig endemic in Indian soclety.
1 would prefer not to go along with
that but I also believe that no parti-
cular party has a monopoly of cor-
ruption, In my professional capacity,
1 cuntinug to have lot of cases of pes-
ple whp are victims of corruption. I
am nware that even in State Corpo-
ratiung run by non-Congress Govern-
ments, there have been cess-pools of
corruption.

Mr. Speaker, Sir, as a practising
lawyer I know about the extent of
constraints on fundamental rights, I
quite frankly gdmit that I have been
rather distressed.

Ard I felt that with the continuance
of emergency there has been this
blanket suspension of the whole ga-
mut of the most precious of the fun-
damental freedoms I want to make
an appeal to the Prime Minister. I
saw g statement of her the other day
that the fundamental rights have not,
by end large, been suspended. This
is not correct. As soon gs an emer~
gency is proclaimed, Art. 18 is auto-
matically suspended. When Art. 18
s suspended, it meang that the whole .
gamut of the mest precious of the
fundamenta] freedoms are suspended



Having gsaid that, Mr. Speaker, I
come to the crux of the problem That
s, democracy requires a viable demo-
cralic alternative to the ruling party.
That is the minimum postulate of
demorracy. Unfortunately, there is
ro prospect of it—a viable democra-
tic elternative to the Congress Party.
A good friend gnd g young friend of
mine who belonged to the Indepen-
den, Qroup of which I continue to
have the privileg, to belong, Erasmo
De Sequeira, told me a few weeks
ago that such a democratic viable al-
ternative was likely to emerge. I told
ham that I have been much longer in
this game than you and you ean take
it from me that no viable demorratic
alternative is going to emerge elther
in thiy House oy in the couniry be-
cause, T have geen for over ihirty
years, unfortunately for the country,
hrw the Opposition Groups continue
to function in this country, No one
is prepared to shed his identity—not
only a8 & party, not only ag a group
but even as p political shaving. That
has teen the bane of Indian politics—
ultre-individualism. Bir, I do not
want to sby anything about my friend,
§hrl Jayaprakesh Narayan. I bave
the greatest respect for him. I have
had occasion to work with him very
elcsely. I wae on his Indo-Pakistan

wenl to war. The movement of J.P.
has highlighted the irredeemable [rag-

entering the political lists' because,
this 15 what I ghall do and now I am
going to lead a viable democratic al-
ternative But, he has not done that.
He still stands on the sidelines and
tells this country T do not want to
atang for eleetion; I do not want to do
this; T do not want to do that'. Where
do you get your viable demoeratic al-
ternative? As I gee it, democrecy
positlates parties. Thig talk of party-
less democracy, janta candidates is
not only a confession of fallure but
it i a confession of the utterest poli-
tical ineptitude also

Democracy postulates parties Par-
ties postulate allegiance to political
portle; with specific political idrolo-
gies and discipline by the political
parties How are you going to have
loose amarphous arrangement? 1 do
not understond this. All this talk
of thls partyless democracy la really
aksurd. How do you accept Jroups
that are not only ideologically ir-
reconcilable but jdeologically also ut-
ter'y hostlle to come together amd
work together? You might get a tem-
prrary opportunistie alliance but that
is not golng to last. It s an invita-
tion to instability. I would subseribe
to this mare thin anything elss
What this country peeds abowa every-
thing else iy political stability snd po-
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liticu] stability postilates &t any rate
at the Centre a reasonsbly coheitve
politica] party with a reasonably co-
herant political Jdeology. What has
happened i3 this. This country has
been dble to falsify the prophets of
doom, of disintegration. That is cnly
because we have had at least one fair-
ly cohesive political perty. I am not
a Congremman. [ am never going to
be a Congressman. I have made someg
of the strongest criticlsms of the Con-
gresy Party in this House and I conti-
nue to do this. But I realise this
Forwunately for the country, and 1
say thly to the Congressmen with your
factionalism if you destroy the ruling
parly you will destroy the country.
Whatever your weaknesses gre—there
are many—because you had a fairly
cohetive stable party with fairly co=
herent politicel ideology, you have
stood between the country and poli-
tical instability and political chaok.
(Interruptions).

When I gtood here glone gnd op-
posed the formation of Andhra Pra-
derh I did it because I have always
svheeribed to the basic postulate that
in a sub-continental country like this,
the basic imperative is a strong Cen-
tre ang today that is the most basic
of all the imperatives that face our
country. The day you have g weak
Centre that day Indian history will
repcat itself This may not appeal
to some of the hon. Members bat
Indian history has been nothing but a
history of tribalisms and a history of
dis-integration and that is what we
must avoid. We can only avoid it by
having a strong Centre.

Now, 1 want to say a word about
mincrities because I have the privi-
lege of sgpesking for a minority—al-

date. I say: I do not know because
tha firet thing I want to know from a
Janata candidata is: What s your po-
Htical complexion. What are you? I

VAISBAERA 1, 1007 (SAKA)
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em not talking about your umbrelln
Do you belong to a Hindu revivalist
party? If you belong to & Hindu revi-
valist party we dare not vote for you,
Do you belong to a Godless ir-religious
party? If you do then we cannet
vote for you 8o, it goes on. 8o,
merely putting this label or a patch-
wark of a serles of political comple-
xiont is not going to attract any vates.
I do not understand. In a democracy
people first want to know what party
do you belong to. Do you belong to
the CPI(M) or Jan Sangh snd that is
why in their private moments you see
the reservation. Mr. Morarjl Desal
obviously hag his reservations. He
doeg not want to be too closely awso-
ciated with the Janata party demo-
cracy. So, he has projected the Con-
go. I do not kmow much about Shri
Charan Singh. I have learned a lot
abuut him. He also has complained
that the BLD hag lost a great deal of
ground because it substantlally pre-
occupled itself with this Janata party
ideclogy. So, I say this that I do not
understand it at all. I would have
understood and appreciated if J.P. had
come out and glven a lead to demo-
cratic alternative. This talk of &
janata alternative is a confession of
inaptitude. You may hope under this
rickety umbrella all things to all
voters but ultimately you may wind
up with being nothing to anybody.
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T | T Xw wwe W e e Rrarew
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R ag AT IS 3T Y Wi | afew
g T
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aw ww ¥ gy o | § oy e
¥ 6fee v T wy i 7 wowre
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W1 € T HORTC VYO @ W TR
w1 wfgwe &7 &% fred WX
foili ® oft wrdw womaT &, S AT W
Wy T Al e, W T
s firfairer w90 ) S fear mat
t

g ot g formd #1 22 wiw w0
T & | 99 qaw A EW qer ¢ fE
w®iarn  Aws & fedt §, o
AT & gfadl g @ e @
§ | ¥ qave & @ ¥ AT B AR
¥ag fear w1

“Test report of the VRD does not
indicate any such enquiries”.

qrefy s=@ F1 M-y e agi
wiw ¥ forq mar 47 | W& wE W T
w5 WETATT gy AT § 7

aeE ¥ AL T a7 25 WH7,1875
T FATH Ao 762781 A IWHAW B
(#) &t (1) fr=t w03 s g
TR

“(d) Whether Shri Yashpal Ka-

pur, M.P., also had many interviews
with Coolie Mastan;

“(e) Whether the Prime Minister
spoke in meeting called in support
of the Daman MLA who is brother-
in-law of Sukar Naran Bakhla in
the 1972 elections”.

arr ot s g el ¥ oW
LR
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“(e) During pre-election period
in 1972, the Prime Minister hag visi-
ted Daman a8 part of her schedule
for election campaign and had ad-
dressed a public meeting at Daman"”.
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23.00 hrn.

FROF. MADHU DANDAVATE
(Bajepur): Ig it your plessure that all
the purty representatives should have
spoken and only the Socislisy Party
representative should not speak?

MR. SPEAKER Your party's time
is 3 minutes. You can have your 3
minutes,

PRGF. MADHU DANDAVATE: Sir,
the present Congress administration is
80 carrupt that I do not want to waste
the time of the House in unearthing

a few more skeletong in the individual
cupboards, Therefore, I ghall straight=
way proceed to expose the failureg of
the policieg of the Government on
various fronts. I feel deeply perturb-
ed and angered by the total collapse
of democracy in the country and the
total ruin of the economy. Whether
It 15 the question of having a Sover-
eign Parliament, & free judiciary, a
free and fearless press and mass
media like TV gng radio and last hut
not the least the assertfon of funda-
mental rights in an unfetiered man-
ner—on all these fronts there is total
collapse of democracy. When we
found sometime back tha there was
on instance In which some man was
suppused to be throwing & hand gre.
nade at the car of the Chief Justice
of India and at the other end, in the
Allahabad High Court, someone was
alleged to be plotting to murder the
Prime Minister
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What about a free judiciary? I do
not went to spell out the details, but
the process began with the superses-
#lon of the judges and the apooint-
ment of Mr. A. N. Ray gs Chisef Jus-
tice of Indiz I do not want to touch
on that question, but we fing that after
the new policy wos adopted by the
Congresg Party gnd the Government
to bring about supersession of judges,
we find that the same chain reaction
is continuing in the States. When
Chief Justicc Mahajan retired as
Chief Justice of the Punjab and
Haryana High Court, supersession ook
place. Justice Pandit who was the
seniormost and most competent man
was puperseded because he was n
conflict with Chief Minister, Mr. Ban-
silal. When this supersession took
place, the entire legal fraternity of
Punjab and Haryans went on one
day's gtrike. That is how free judi-
ciary 18 being destroyed.

The economy of the country &
heing completely ruined as a result
of the present economic policles of tbe
Government. We fing that there s
no adequate production i{n the coum-
try. We find that the per capita in-
coma of the people is going down. We
find that the rate of growth hes not
adequately risen. As a result of that
we fingd that there is inflation trr the
country. Thiy morning, while giving
reply to one of the questions the Pin-

Motion of
No-Confidence =

ance Minister sald if there ia infla.
tion 1n the country, it 4 the world
phenomenon World phenomenon
means the phenomenon of the capital-
ist world. But what do we witness
there? 1f we go through the various
figures of rise in prices, we find in al-
most al! these countries rise in prices
ousted by the rise in wages, In our

country while the Finance Minister
admitled this morning that as com-
pared to 1940 the entire valus of {he
rupec hag come down to Rs 253 per
cent. We find that when the value of
rupec is dwindling commensurately
the wages are not rising. No uniform
policy of wage structure 15 belng
brought out There is contradictlon
in the policy of the Government.
‘When we discussed public sector, they
s#ld the other day that in some of
the public sector concerns the profit-
ul:.iiil!y is going up. o'ihle:d:v t::;
Shipping Corporation ear)

& profit of Rs. 28 crores as compared
to Rs. 13 crores eerlier. They say
profitability is growing. In g number
of gectors production has glgo increas-
ed. Inspite of incresse in production
and profitability, they are not prepar-
ed to increase the wages. No uniform
wage policy ia there. In this connee-
tlon I would only ke to give one in-
stance. In our country we had a re-
markeble Reilway strike which re-
flecteg not only the feelingy and as-
pirations and demands of thy Railway
employees, but the demends of the
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We find that the production in the
nutlonaliseqd institations fs growing.
Only the other day memberg had rals-
ed the issue for appownting Govern.
ment investigeting machinery to know
who fradulently practised in Bank cf
Bikamer and Jaipur. But deliberately
the Banking Department and other
agencies tried to guppress that. One
Mr. Ghia who was a responsible offl-
cer and who tried to help the investi-
gating Committes charged that he was
responsible for exploiting the people
and he was suspended and not those
who were responsible. When these
things are happening, we find that
derocracy §oeg euffered and as a re-
sult of that there is stagnation in the
country and as a result of that we
have brought this No Confidence Mo-
tien which does not merely want to
expose any individusl because of
cmission ang commission but we want
to condemn the entire Government
and cemand that the Government
must resign.

MR. SPEAKER: The hon. Prime
Minjster.

SHRT P. G MAVALANKAR: Sir, 1
may be given a few minuies

AN HON. MEMBER: Shrl Frank
Anthony hag spoken.

SHRI P. G. MAVALANKAR: 1
codld never think of Shri Frank An-
thony as my leader.

o Wy fNud : oY w8 gU
v WAy § e wver e wifier )

o a@e ; OF ® @ v ar
aTe qerdt T zveR g, fopr & <k 4,
WX fae arg 3 fewfor v & fo
e Trew Bfd | W W, AT R

# g whgy o mpm § 2

SHRI P. G. MAVALANKAR; Mt
Bpesker, the significance of this No
Confidence Motion is very clear and
obvioun.

At wy Pk ; oiniiver ol
10 vz & & W ow e Wl
fadr )

0 wiftiiy g . weeie dy
TAY &1 A A wT, e W e
qotr & Y

SHRI P, G. MAVALANKAR: M.
Speaker, the significance of thus No-
Confidence Motion, which has been
moved by my hon. friend, Shri Jyo-
tirmoy Bosu, is obvious ang very clear.
The reality Infide the House today
of this vast majonity which is fliers
very eager to throw this motlon out,
that reality in the House is no longer
in tune with the reality outmde the
country. The Prime Minister s smil.
ing. lhe Prime Minister I8 {n her
office for well over 9 years. From
1668 to 1871 were the years of strug-
gle But during the period 1971-75,
1 want to ask her pointedly, what has
she done except consolidsting her
power and glory instead of doing well
tn the people of thig country. For the
Iast four years, with this tremendous
power gt her disposal, 1 want to ask,
what specific, concrete achievements
are there to the credit of this Govern-
ment 1 respect of bringing welfave
to the downtrodden milliong of this
country? Let the Prime Minister and
her assocciates ang the vast majority
here remember that although they
have a majority in this House today,
the arepg of frustration ave increasing-
ly threatening this country and the
areas of darkness is widening
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eully Ruve fres and fair elections, I There were 16 Congress (O) MLAS
sssure you thit your party will not be in the Gujarat Amembly ang the
wnm the lacgest minority party. Only Congress Party, before ibe lists were
last year they had 140 MLAs oot of out, bave already taken over one man
1. Now they sre asking whether from the Congresg (O), the man from
wiil get 00. Kaparganj, How? By sheer bribery.
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socla] and moral flbre. About this
money power in elections many exam-
ples cen be given, but I have no time
to go into deteils, but the only point
wluth ths Congress Party hae got 18
to somehow or anyhow win the elec-
tions, 1o matier what happens. They
are themselves responsible for uring-
ing democracy to g downfall

Thiy Government under the Prime
Mimster's leadership thought of in-

preserving demoCracy, It is not given
to the ruling party to remain in power
for ever. Do you think you muat
always be in power, that every time
you must win? It cannot happen like
that. If yoy think so, then I have a
very poor oplnion of your idea of
democracy, If democracy s to
survive, you must see to it that an
alternative that can come up is not
suppressed by black money and un-
scrupulous means.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF SPACE,
MINISTER OF PLANNING AND
MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): Mr. Speaker, if I may start
with the last gpeaker’s remarks, it was
rather astonishing and amazing—I do
not know what word to use—to hear
the words corruption ang our taking
people away from one party to another
used In connection with Gujarat, Per.
haps the hon'ble member remembers
that when the movement started in
Gujarat, it started because one parti.
cular individual—I am not blaming
him, nor am I judging bimbera, I am
only saying what was sald...
(Interruptions),

SHRI P. G. MAVALANKAR: You
threw hin out. He was the Chiet

E
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these allegations provided we had full
information. Verlous individuals came
to me and sald that they would give
the information so that we coulj em~
quire into them, We asked thiy person
to resign from Chief Ministership be.
cause of the allegations,

SHRT SHYAMNANDAN MISHRA"
So, he was a lily.white!

SHRIMATI INDIRA  GANDHI:
1 do not know, I am not judging him,
I 3aid, but when he resigned and form.
ed another party, he seemed to gudden.
ly become blameless and all these
people were making arangements with
him and hs parly (Interruptomng), I
am not giving him a certificate.
(Interruptwms). Because hon, Members
are in the habit of misguoting. They
imagine that I do the same. I always
glve what I consider an honest assesa-
ment, (Interruptions), 1 should lLke
to say that I had glven an earlier
assessment of the internal sltuation.
1 have heard similar remarks passed
in this House before the previous
elections also. I gave my agsestment
then, and I would like to know whose
agsegsment came irue? I have glven
my assessment about the international
situation, I have been ridiculed and
abused; I have been criticised. But I
shouly like to know whose assessment
has come true ultimately? Whalever
we haveg Bald about any part of the
world. ...

(Interruptions),

SHRIMATI INDIRA GANDHI.
Whether it was West Asia  or whether
it was Vietnam or....{Interruprions).

That |8 the reason why, no matter
what hon. Memberg opposite may say,
India's volce s hearq with respect in
every part of the globe, in every inter.
national gathering. Your saying that
it is not true, does nmot change the
truth, (Interruptions)

1 am prepared to bear and I have
borne all {ypes of abuses, false allega-
tions and the sort of fanguage that one

o8
sometimes hears in this House, When.

SHRIMATI INDIRA  GANDEHI:
I do not claim brilliance; I do claim
gincerity. I do speak from the heart; [
do gay what I really think,

(Interruptions).

SHRIMATI INDIRA
I did not make a mnolse when any
Member from ilhe opposite side was
speaking, 1 cid interrupt a few times,
because Shyamnandan Babu said, he
was enjoying it (Interruptions) and
felt happy! This wag the only reason
why I interrupted him a couple of
ﬂmum I did not Interrupt anybody
else,

These years have been exceedingly
difficult not only for cur country, but
for the whole world, for every country
It is not true to say that it is only the
capitalist world which is free from
thege dificulties, We have hug leaders
from other couniries as well. It is not
as if they did not talk of these matters.
All of them said that the inflation had
hit thelr economies. That is why none
of their nons of those



conomie standards of Indla or in the
lessening of disparities. These are the
objectives towards which we are work-
ing. We are struggling. We do fall
in the struggle, but we also get up
agein and again and keep going ahead.

Time and again, we have had
aggresssion, There are few couniries
in the world which have {aced sa
many difficult problemg angd challenges
After Independence and more special-
ly in the last few years, India has
faced many problems ang challenges.
Some were due to our ownm mistakes;
some because we did not foresee t1he
difficulties and we could not make a
correct assessment.  Certainly, we
arg not faultless; We are human, But
many difficulties arose because of
events which werg beyong our control
The hon. Member very grandly
asked: What has been achleved In
these lagt few years? Has he forgo!-
ten what hag been achieved? Have
the House forgotten it? Has the
world forgotten it? Was it a small
thing for us to face the Bangladesh
crisls as we did? Was it a gmall
thing to face tremenndous droughts as
we did? (Interrupfions) Certainly, we
shall capitalise on any good achieve.
ment.

Let us not compare our country with
countries which startey at higher
levels of development. Let us com.
pare ourselves, as Shrl Priya Ranjan
Day Munsi or somebody else here sald,

570,

wifh countries which sre ardund us.
How much democracy do we see here?
ITnterrgptions) 1 am not  yieldirg.
poverty is there. Ii is not a poverty
that suddenly errupted. May be, our
young people do not know what
poverly was llke in Indla before

Independence.  (Istermuptions) 1
have travelled in this country. in thé
villages and in the cities, 1 have ™o
hessitation in saying that there is not
the sort of poverty which we used to
see 10 or 15 years ago, There 1Is
absolutely no doubt about it. Anwe
body, whether he has come from out.
side or anybady {n our own country
who has taken the troubls to go round
the country will agree. This does not
mean that we do not have pockety of
poverty and hardsip. Of course, they
exist. Bui the question is; Could we
have changed this situation in a Tew
vears? We simply could not.

Do you think a few years ig much
in the life of a nation? This nation
was under feudalism and It was under
colonjalism for so long. Immedlately
after we became free, we had all the
troubles of Partitlon and immediately
afterwards we had aggression. It wns
not an ordinary thing, I shoulg Itke
you to kmow that even in those coun.
irles where a certain amount ot
equality has been achieved, if you go
to see the standard of the people In
the interior pockets of those countrfes.
you wil] see what people eat and how
they live,

AN HON. MEMBER: What aboul
Korca?

SHRIMATI INDIRA  GANDHI:
I do not think that the standard there
is much higher for all the people
(Interruptiong) You may lke the
system that China has, I think, most
of us here would not folerate that
system. Specially those who dare 0
talic about democracy, would they like
to have the kind of system that China
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That was the exception; that proved
the rule.

Every time they feel that they must
bave 2 no-confidence motion at the
begpinning, somehow every tume there
1y & noise that it is going to take place
in the beginming, but I do not know
what happens, whether they ecannut
muster the number of people 50 quick.
1y or what; this time also we weru
Informed, at least I was Informed, that
it would be on the 8th, I reorganirel
my programme to enable me to Le
here that day; then sudddenly we wery
toid that it was not on the 8th, it was
the 9th...

AN HON. MEMBER: Who told you?

writing. (Interruprions), It is not a
figment of imagination.

sometimes he seems to lose it, and
this is one of those occasions,
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I have said this many times, but 1
have to repest it because the allega.
tions are repeated, What are the norms
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of Parflaments or any other country,
does the Prime Minister not reshuffle
the cabinet or drop any member of it?
Does be consult people to say who will
be there? Ag a matier of fact, my
friend here will bear me out. Ones
we were gsitting with a Minister from
another couniry, a democratic Euro.
pean couniry who exclalmed that such
and such Minister in his country had
been there for a long time and that
he had been changed; when askeu
after how long, he said that he was
there for three years and that hus
portfolio was being changed. I don't
think his opinlon was taken for chang.
ing the portfolio. When we consider
these things, we have to have some
norms, how democracy works in other
countries. . (Inderruptions) T do
not want to argue on this point, be-
cauge it jg self-evident. There is free-
dom of speech I think, Mr., Frank
Anthony spoke of the Fundamental
Rights. .

SHRI JYOTIRMOY BQSU; He was
specially sent for over the telephone
to make a speech,

SHRIMATI INDIRA GANDHI:
Is it not an insult to an Hon'ble Mem-
Ler to accuse him in this manner? He
is a genior Member of this House......
(Imterruptions)

What greater proof is there of
freadom of speech, than the meetings
that are held and the speeches that are
made ang what appears in our news.
papers ang other publications? What
greater evidence could one need of
freedom of apsociation than is there...

(Interruptions).

VAIBAKHA 10, 1097 (SARA)

Mation of
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It is only in respect of those petple
who indulge in viplence er some such
thing that any action has been taken.
It there is any wrong action, we shall
cerfainly corrett it. There s no
doubt about it. The MISA etc., are
not polltical instruments, The
country has gone through and is going
through an extremely difficult period.
We have not suppresseq any agits.
tion.. . (Interruptions)

Bhri Mavalanks: spoke about elec-
toral reforms in Gujarat. You have
discussed the matter while I was
away and I think, a great deal was
decided. A mecting was sunposed to
be held after my return,

SHRI JYOTIRMOY BOSU: It was
never held,

BHRIMATI INDIRA GANDHI: We
are not responsible for that. I got =
message from the Minister that he
had received a letter asking thai the
meeting be postponed. That iy why
it was not held. We are not respon-
sible for postponing it... (Interrup-
tons)

I am glad that a dialogue has begun
and I do hope, we shall try to keep
acrimony out of it, There are many
areas in which there can be a dia-
logue and working together and we
should always try for it.... (Inter-
ruptions)

The tagks for the Government are
many, but the first and foremost task
is to hold this land of great diversity
together and to give it stability. This
is what we are trying to do. T was
not here, when the hon. Member
opposite spoke, He tried to say that
we were trying to creata chaos,
Nobody who watches the Indjan
scene can gay that the Government
is creating chaos. It iz obviously
these agitations which stertrd nons
violently which have always created
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violence aroind them, Certain instl-
tutions whick' are responsible for
this,

BHRI SHYAMNANDAN MISHRA:
1t is your Party members, who have
been interrogeted for Misra’s murder,
not a agingle member from the
opposifion,

SHRIMATI INDIRA GANDAI:
The people have given full support to
our endeavour to check inflation In
spite of tremendous difficulties. We
are aware fhat these measures were
unpopular measures. We are aware
that they did impose hardship op the
workers, the farmers, the salary
earners the housewives and every-
body. And, yet, I think people tried
to see the Blgger question that more
inflation would create greater diffi-
culty in future and that 8 why I
think they bore these duficulties. We
are not complacent. We know that
inflationary pressures have not been
fully contained, but, unfortunately,
slready the opposition iy bullying us
to withdraw some of these measures,
But we cannot afford to relax our
efforts,

1 have already spoken of how
economic development has been
slowed down because of these forces.
Unemployment g there. We do not
deny it. But our revised Plan will
stimulate industry and owverall, pro-
duction and will lead to the genern-
tion of jobs, specially, for skilled
hands. If the nation is to find more
employment, the wage demands of
those alrcady employed will have to
be held in check. The opposition
encourages workerg to demand
bigher emoluments and, at the same
time, they pay lip service to the un-
employed.

There 15 no question of any
slackening of our efforts against
smuggling and other  economie
erimes We have to pursue these
matters, Slometimes, in the beginning,

are gome advoeates of Indian eapital
and monopolists in this very House
and most of them are in the opposi-
tion.... (Interruptions) They slways
iry to run down our public sector
and prajse the efficiency of the
capitalist system. Our objective s
clear and our record ig straight. We
want to run the economy in such a
way that the interests of the masses
are safeguarded and the power of
monopoly is curtajled whenever It
grows.

SHR] SHYAMNANDAN MISHRA:
Therefore, you have killed the Mono-
poly Commission?

SHRIMATI INDIRA GANDHI:
Many tales have been told and many
charges have been repeated, I am not
going to go into them because the
concerned Ministers have replied to
them in both Houses, The habit of
naming officials is unfortunate, I
thought there wes a rule that officials
who cannot defend themselves hers
should not be named in the House.
Something was said about an official
in my Secretarfat. If there are cer-
tain problems, meetings are held.
But it is absolutely untrue to say that
any deal wag struck with business-
men or any industrlalists were
present at any meeting in hiz room
or, so far as I am aware, at any other
place In my Becretariat...

SHRI JYOTTRMOY BOSU: 8o far
as you know,
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WERASATI INDIRA  CIANDET:
Ohvioesly, 1 em sure there are voca-
Slens witen, for invtance, members of
Commerce or other

the news of the world can see that

around us and we should not ‘weaken
the government at such a time...

SHRI SHYAMNANDAN MISHRA:
You can declare emergency in no
time. It does not require a minute,

SHRIMATT INDIRA GANDHI:
Our independence of thinking and
action sre accepted the world over.
There is no doubt about it, whatever

Aymost peculiar point was made by

,ommeone saying that although there

is the #ear—~we have never mamed
any country sand we just do pot know
from where a threat may come—it
awvus said, ‘Why are we baving trade
talks with Palkistan? This scems to
be a most peculiar thinking....

SMRI BHYAMNANDAN MISHRA-
~Kisne Kahat

SHRIMATI INDIRA GANDHI: I
think Shri Bosu said it or Shri
Vaipayee—I do not know.

We always believe that we must
try to be friends with every country
and.at the same time, we must be
prapared for uny threat of aggres-
MI as
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SHRI JYOTIRMOY BOSU: No-
body opposed it. Plasme dor't distort
aud twist ‘things.

SHRIMATI INDIRA GANDE:
Our palicy is to continug to sesk
friendehip with all. . , '

SHRI JYOTIRMOY BOSU:
policy s to twist things,

SHRIMATI INDIRA CANDHI:
Uur policy is lo coatinue Iniendship
with all. Infiltration and subwersion
still comtinue on eur bopders and we
eannot teke chances, The anly pur-
pose of the emergency ig to guard the
vountry’s seeurity. It is preposterous
to suggest that we are gaining bene~
fit from it or that lagitimate political
activity of the epposition is curbed.
The House iz aware of the desperate
attempt made by a small section of
misguided elements in Nagaland to
seek foreign assistance and to bring
forelgn arme and foreign Imterven-
tion in our intermal affeirs. No Geov-
ernment can disown its  ebligation
and respensibility under the Consél-

Your

maintain peace. We
security forces in Nagaland as well
as Mizoram are facing an extremely
difficult task. They have secured the
copperation of large sections of
people—patriotic citizens—in Nage-
land and also in Mizoram.

There is a strange talk of semi~
fascist terror in Bengal 1 think,
Shri Das Munsi has denlt with the
question. But I can sxy that there 1»
no terror in West Bengal today,
either sem! or quarler. But there
was & reign of tesror {n Bengil when
the CPM was in power. Women wede
afrald to move about, Women and
youth brought down their rule.
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or no QCovernment hay tried its
utmost a8 ours to see that a better
deal is given to these people. I kmow
that what hag been done is not ade-
quate. I am fully uware of ihe incl-
dents involving loss of their property
which we greatly deplore. Some of
this ig due to the increasing economie
tension as well as social obscurantism
and certain prejudices, We must all
together fight to eliminate thiz evil
from our society. There iz greater
need for official alertness but it is
not true to say that there is unabated
vepression by the Government,
Sometimes officials at lower levels
neglect their duties or misuse their
authority. But whenever this has
come to our notice, we have come
down strongly on them,

Sir, as I said I do not want to go
into the various allegations because
they have been replied to and con-
tradicted time and again. A letter
has been tried to be read out and we
also have clearly spoken about it
Nothing improper has been done.
But I can say that those who pretend
to be aslesp cannot be woken up. A
person who makes false charges
knowingly cannot be convinced.

Sir, I have done nothing to be
afraid of, nothing to be ashamed of
and nothing that has harmed the
country, The people know it. They
will not be misled by charges made
by bitter individuals who are united
only in anger and frustration,

Much that should have been dome
has not been achieved. We fully
realise this and we feel humble that
such great challenges are still to be
overcomre, They cannot be dealt
with by Government or individuals
but by a united move to eradicate all
these eviis, whether social or econo-
mir. Let us fight each other in elec-
tions; let us fight each other on
matters on which we do not agree
not by wwlence but hy peacelully

situation in Parliament and outside
Parliament, Let ug not use the opea-
sions in such a way as to hgrm the
country and delay the progress of
the country.

MR SPEAKER: Mr. Bosu, will you
be able to finish it in ten minutes?

SHRT JYOTIRMOY BOSU; No,
Sir,

MR, SPEAKER: In that case, if the
House agrees, I shall put the Motion
at 12-10,

SHRI JYOTIRMOY BOSU: 1
would require half an hour,

MR. SPEAKER: In that case, I
have to put the Motion. If the House
ugrees, I can give you that much
time. It is only seven minutes less,
I hope the House agrees that I put
the Motion at 12-10,

SEVERAL HON,
Agreed,

SHRI JYOTIRMOY BOSU: At
12-30,

Mr Speaker, Sir, I wag expecting
that the Prime Minister would take,
the trouble of replying to my very
specific charges in which I had clear-
ly and categorically stated that
customs exemption of Rs §44.08
crores was given to firms and out of
which, Rs, 23219 crores went to two
firms. That was given for a consi-
deration shown %o the party. There
was not a word on that, I take the
full responsibility of proving that
“these two firms were specially
favoured; in which customs exemp-
tion of this drastic amount was giwen.
So, she cannot answer. Let us do
some summing. She cannot answer
the specific charges, Because the
charges are Jevelled, T have taken
full responsibility in narrating those,

MEMBERS:
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Them, si-l\ she preached a lot of
sermons. I want to ask the Mudafn
Prime Minister if she will kindly listen
to us. She waa talking about not hav.
ing defections. The other day, in
Pgtna, eleven Jansangh M.L.As, were
purchagsed. By whom and at what
price? Did they not travel {o the
ruling Congress Party? Was it not
the traffic outward from the Opposi-
tion because of money and position?

She talked about global phenome.
non, about price rise nnd erosion of
earnings. I do not really see that
she understands the problems. But,
I have quoted from the Reserve) Bank
Bulletins to disprove that what she
has said is not right. Sir, it shows
lack of study and sheer ignorance;
she talked about Bangladesh. She
should have told the House how much
money she got and how much things
in kind she got from abroad and how
much of that was spent, Then, we
should have been a little more know-
ledgeable about it. But, if they publish-
ed all the details then they cunnot
claim the credit as they have been
claiming for years. (Interruptions).
You come and see el] the (ocuments.
Don’t worry. You cannot hide every-
thing from me. She talked about
poverty. She talked about that
poverty was much more in Btitish
times. But, she¢ conveniently omits
that the poverty that weag prevalent
in 1952, the poverty that was preva-
lent in 1058 or 1962 and 1965 and
what it is to-day iz much more for
the weaker section of the society.
The population living helow poverty
line iz much more than what it was
ten Years ago or twenty years ago.
She knows these things. But, she
walved the charges to the class whom
she represents. So, she may not look
after the weaker gections of the so-
ciety. She had been talking ebout
the difficulties since Independence.
There is a saying that a bagd workman
always quagrels with his tools,

VAISAKHA 19, 1897 (SAKA)

Motion of 582
No-Confdence

China got Independence in  1949.
To-day they are in a position which
1s a matter of envy for any nation._
I can tell you that to-day you have
to beg and fall at the feet of the
Americang for importing the most In-
ferior quality of mulo, just cattle feed
admixtureyy with dhatura for a bare
survival of the population. This cattle
feed was given to the Indian people.
China never imports. (Interruptions).

SHRI VIKRAM MAHAJAN (Kan-
gra): China did more than what we
did.

SHRI JYOTIRMOY BOSU: Not
grade II milo with dhatura which 1s
cattly feed.

The other day Prime Minister sald
in the Governors' conference that the
enemies of the Government are the
enemies of the country. That ig the
conception she hms got ubout demo-
cracy in this country. Bir, she has
not suid a word about the specific
charges made by me.

She talks ahout emergency and
threat. There is alsp a news item
that things are improving beiwoen
India and Pakistan, I am very happy
but why talk about emergency and
threat when you are having trade
talks. Sp 18 the case with US.
It 15 her own slatement. Bir, emer-
gency is a tool which she wants to
use for politica]l ends. Therefore, I
do not want to say much about what
she has said because I expected she
will gay something whereas her speech
was nothing but hollow., It was
most disappointing. She said that
there was no terror in West Bengal
I can produce scores of documents to
prove that a reign of terror 15 let
loose in West Bengal Thousands of
people have been farced to leave their
places. (Interruptions).
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[Bbri Jyoticmoy Besu]

Babufi bas talkied about gyq,m ix
@ ! only want 1o say that there
is Jowest per capits income. I want

only to say that ip how many dis-
tricls, even after 28 years of Congress
rule, literacy i below 15 per cent.
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"apologise,
Lalit Nerain Mishra

SHRI C. M, STEPHEN. Sir, he
must withdraw that word.

MR. SPEAXER: This word will not

stand part of the proceedings ag it is
unparliamentary.

SHRI JYOTIRMOY BOSU: He
quoted from Indian Observer. Indian
Olwerver was financed by late Mr.
Lalit Nerain and the Prime Minister
They brought out some issues to
malign mve. You lmew, Sir, what Mr,

Morion of NoConfidenae MAY 6, 4078 Maslen of NoComfdence 8y

tie paper
wiileh hus been prosecuted Bftyeeight
times, That is the papar wihich ¥as
been talking about the, privilg life
of the Prime Minister somee yeass
ago. Today she has mmde up Wit
that paper and wants to malign hose
whom she could not purchese. I sm
ong of those persons whom she has
not been able to purcimes. Sie has

j
;
|
:
i

SHRIMATI INDIRA GANDHI: 1
have never in my life
said an untruth.

SHRI JYOTIRMOY BOSU: You are
financing Indian Observer.

SHRIMATI INDIRA GANDHI. I
am not financing Indisn Observer or
any other paper for that matter,

SHRI JYOTIRMOY BOSU: I want
to ask Mr. Stephen a few gquestions,
Sir, I wan? to say, who i Kerala
does not know hls intimate relation-
ship with the cashew merchants, tell
me. What 13 hig relationship with
cashew mmgnates like Janardhsn
Pillas of Qulog and so many others.
Bir, I want to say also, he hag done
a benevolent job in joining a mission
for cashew purchasel that visited....
Of course, there are several incentives

Chairman of the National Shipping
Board. Of course, that is also for wn
incentive, We want to know also,
how many times you have given se-
counts for the numerous sewvenirs
that you have published? I wemt to

#¢Not recorded.
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SHRI JYOTIRMOY BOSU. That
you have no character at wil

SHRI C. M. STEPHEN): I.... (in-
terruptionsy.

Who does not knew the dark den
you are running in Bengal?

MR. SPEAKER: Why do you use
smuch language?

They talked about the Opposition
leadery proximity tg alchohol. I know
how many bathroom drinkers are

there right from ong corner tg the
other, and alsc the State Express
clgarstte. I know all these things.

VAISAXEA 10, 1600 (SARA) Motien of 586

No-Confidence
will give you the detslly. (Interrup-
tions).

SHRI C. M, STEPHEN: Mr. Bosu
will get back all this with campound
interest. Hy will get back.

SHRI NOORUL HUDA: Wea shall
watch.

SHRI C. M, STEPHEN: Allegation
for allegation.  You will get back
with compound interest heresfter-
wards.

SHRI JYOTIRMOY BOSU; Bir, 1
only said what Mr. K, K. Birla hus
said ang what the Prime Minister gaid
to Mr. K. K. Birla. I do not say any-
thing else. Mr, K. K. Bizla opened
hig speech with a full-throated com-
pliment iy the Prime Minister for her
imaginative leadership and Shrimati
Indira Gandhi in return preised Mr.
K. K. Birla. She welcomedq the
change in the attitude of businessmen
towards social objectives of Govern-
ment, economic policles and compli-
mented Mr. Birla's speech by and
large as constructive,

This is the heandname of socialism.
There should be no anger in that

I will only say that if they had
one pair of people in opposite
e virtues of these

been

§
¥
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[Shri Jyotirmoy Posu]
management commission of Rse, 32
lakhs for 18 months?

They talked about privy purses

abolition. 1Is iy not a fact that you are
giving & transitional allowsnce of
Rs. 1078 crores? They are all very
socialist actions!

They talked about US agents, spome
jobs going. How many CIA agenis
are in the Congress Party? I cannot
perhaps count with my fingers,

SHRI VIKRAM MAHAJAN: How
many Chinese agents are there?

SHRI JYOTIRMOY BOSU: What
about Shaw Wallace & Co.? This
young person from West Bengal for-
gets that I was the men who raised
a debate on Shaw Wallace & Cv, on
the floor of the House. Who is Shaw
Wallace? One of the major equity
owners Ig a former Congress Finance
Minister, Sachin Chaudhuri, He is a
Congressman who controls the mmjor
portion of the equity,

MR. SPEAKER: Kindly conclude
now.

BHRI JYOTRMAY BOSU: I will
not say much. All that I want to
say is that empty vessels sound much
It they were worth thewr salt,
they would have replied {o my speci-
fic charges and allegations. Instead
of domng so, they chimbed down to
maligning people, baselessly and
muliciously, without any poluics in It
I do not attack anybody in his privals

GMGIPNDwlme749 L §em28-6-78w078,

capacity; I always stfack people in
their official capecity, nowhere else,

Therefore, the conduct of mest of
the people opposite, I am very sorry
to say, iz most reprehensible,

I press my motion.

SHRI 8. M. BANERJEE: On a point
of order....

SHRI K. 8. CHAVDA (Patan): The
Untouchability (Offences) Amend-
meot Bill should be passed after this,

MR. SPEAKER: I shall put the
motion to the vote of the House.

The question is.

“That thiy House expresses its
want of confiddnce mm the Council
of Mimsters.”

The motion was negatived.
MR. SPEAKER: The motion is lost

Now, this grace extended time is a
part of the previoug day, the House
will be conmdered g8 having adjourn-
ed sne die. And now, we adjourn
gine die, 1t 1s the 8th....

(Interruprions)

MR SPEAKER: The House stands
adjourned sine die, and acrording to
the practicel 1t Is deemed to stand
adjourned sne die on the Sth.

The Lok Sabha
sing die,

then adjourned



